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Petition. No. 	f 1980 

Petitioner 

Versus 

Union of India and ot s 

   

Cp-20ci" parties 

   

A3-PFEXUT:: NO. 13  

146134 of 17.7.1979 

IN T.TS 1101T0UR.ABLE 	CJOURT 07 JUDICATURE'. ITT ALLATTATIAD 

LUCKNOV TEITCH ( LUCKNOT)  

Writ Petition lle.1,  3 of 1976  

11.S .Nil 	 0..., pet it loner 

Ire 

Union of India and ethers   Opp. Parties 

MIT PETITION UNDER ARTICLE "226  CP TY.F.; CONSTITITTIBN  OP INDIA. 

Lucknev: dated July 16, '1979 

TI0Nt7LE U.C. SR.V.AMAITA I  .7 • 

TIONIBLE: K.N. GOYAL, 

(WAVERED BY HONIBLE K.N.GOYAL, J ) 

This petition was filed for a writ of mandamus t• direct the 

Union. of India to allow the petitioner to cress efficiency hr with It 

effect from 10.6.1972. Loaxned Counsel for the Unioq of India !Ins 

informed U3 that this relief has already been „ranted to the petition. 

—ner durinj the pendency of the writ petition. On behalf of the 

petitioner it was ur&ed that another efficiency bar bas fallen due 

from 1.8.1977. So far as the same is concerned no demand has yet been 

made and the eluestion did not arise at the time the writ was filed. 

Acce.le'dinaly, no relief could be granted so far as the present 

petition is concerned. The other reliefs have also. become infructueus 

in viev; of the fact that the petitioner has already token voluntary 

retirement, from service. 



^N, Unaxure 13 coutd p.2 
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yo 

On behPlf of thp petillecol:,  it wc, pointed out that the 

potiiolecr could net uTrech tie appellate authority in roaard 

i;h2 oroseino of efficiaucv bar whici became due en 1.8.1977 

dU t the pendencj of this writ petition. If so , the ooze CM 

kit-b be reels:cer.tod to the au'cilorltios which wevuld concider the _ _ 

same• 

Accordinzly 	writ petition ie div:isced , ff. order 

to cocto. 

et/— D.C.Srivostava, J 

K.N.Goyal. J. 

-(f- 
ADVOCATE, 

HIGH COURT, LUCKNOW. 

  

  

— 



IN THE CENTRAL. ADMINISTRATIVE TRIBUNAL, ALLAHABAD, 

CERCUIT BENCH, 'LUCKNOW. 

T.A. 669/87(T) 

(Writ PetitionNo. 1032 of 1980) 

M.S. Nila 	 ...Petitioner. 

versus 

Unionof India & others 	Respondents. 

HON. MR.D.K. AGRAWAL, JUDICIAL MEMBER. 
HON. M. K. 03AYYA, ADM.MEMB, 

(D.K. AGRAWAL, J.M.) 

Writ Petition No. 1032 of 1980, filed inthe 

High Court of Judicature at Allahabad, Lucknow Bench, 

Lucknow on transfer to the Tribunal under the provisions 

of section 29 of the Administrative Tribunals Act,1985 

was registered as Transferred Application No.1032/80(2) 

as indicated above. The petitioner was given notice_ 

by the office of the Tribunal.The notice has been 

returned back with the report that the petitioner has 

expired. The petitioner was representing himself and 

did not engage any other lawyer. In fact,he, it appears 

enrolled himself as an Advocate after his retirement. 

Therefore,he was himself pleading the case. 

2. 	The facts are that the petitioner was employed 

as Assistant Engineer in the Department o.f Telecommuni-

cations. He was aggrieved on account of delay caused 

in allowing him to cross Efficiency Bar,which was due 

with effect from 10.8.1972and 1:8.1977. He finally 

kcQ 
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retired from service on 10.4.1978.The prayer in the 

Writ Petition is for the consequential benefits which 

would have accrued to him, had the orders for crossing 

the Efficiency Bar were passed without delay i.e. if 

he were allowed to cross the Efficiency Bar from the 

due dates mantioned above. 

3. 	Since the petitioner has died and his heirs have 

not been brought on record, the Writ Petition abates. 

Consequently, the writ petition i dismissed as having 

d with no order as to costs. 

>GO A:a  

(D• AGRAWAL) _? 
Jli DL. DILMBLR 

(K. OBAYYA) 
ADM.NEMBER. 

Dated the 21st March, 1990. 

1 
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MM.= 2 IIMINMOY 

1, 	That the titioner was appointed as circle service 

Telegraphist on 1.11.1947, in a vacancy reserved for Tax Service 

Candidates, under the opposite party No.3, after the petitioner was 

reloaced from the ArmYe in 1947. 

2. 	That on 10.6.1962, the petitioner was promoted as all 

Assistant nngineer in te Telecom Enginecrin_ Dervice Class /I in 
the same department under opposite party No.2. The petitioner was 

confirmed on t'Lle said post on 1.3.1969. 

3. 	That durina the aforesaid period of service endin 

1.3.1969., the work of the petitioner was found to be satisfactory 

and he was not served with any adverse entry, from his confidential 

records for any year. The original pay scale of the petitioner was 

350-25-500-30-590. E.B.30-000 E.B. 30-830-35-900. This scale of pay 

was revisedfrom 1.1.1973 as 650-30-740-35-610-4. 35-860-40-1000-LB. 
-40-12000 

That the petitioner was due to cross Efficiency 'ear en 

10.8.1972, at the state of N4590A- permonth in the old scale. 

That the petitioner was neither informed of the decision 

to stop him from eroesin,.; the efficiency bar on 10.8.1972, aoe he was 

paid the salary which he was entitled to draw on crocoinL the said 'owe. 

The petitioner made several representations to oplesito parties 2 AUX 

and 3 but received no answer to his coneunications. The petitioner 

therefore had to file writ petition No.143 of 19761  before the 

Luclmioe Bench of the Allahabad Hig,n Court for the issue of a writ o 

order in the nature of Mandamus commandin the optosite parties 

to pet according to law. 

That the opposite parties maintained defiant attitude 

towards notices served by this Honourable court and did not fil•anY 



17z.,  
A 	 _7) 

••••••• 3 - 

°salter -affidavit till on 13.5.1979, after lapse of about 7 yeart 

the opposite party No.3 allowed the petitioner to cross the 

efficiency bear from 10.3.1972 vide his order No. Staff/M-3-2- 

/Chili/1 detee 13.3.157, witeout explaiataa  to the petitioece 

and the Hoalble Hieh. Court, why he could net issue the Game order 

an 10.8.1972. The true copy of the said ordee is filed hererith 

as aaaexure 1 to thds petition. 

7. 	That tee Detiticler Was kept in suspeese and subjected 

to unbesrable aeony, distress, idignite and easement, for the 

whole period of about 7 years. The motivations and circumstances 

have ')e(1,1 stated in some of the /Darn of thifl writ petition. 

ef/'77i 

That durina the aforeoeidi period of about 7 years 

the potitioner,while su farina from unbearable ordeals and 

tribulations, became entitled to anothee valuable ri_ht. His 

dressing of efficiency bar at the stage of Fe.1000/- per month 

in his aforesaid revised scale, became due on 1.0.1977. AZain 

the opposite party No.3 neither p, suee an-, order allowing the 

petitioner to crese his that efficiency bar, nor he informed the 

petitioner of be in stepped at the leer. 

That the petitioner strorala believes that the real 

reascn for the inordinate delay of about 7 -deers in passine  

erders about eroseina ef efficieney box from 10.8.1972 and else 

stopping the petitioner at the efficiency bar at the steam of 

eie100001/- which had become due on 1.8.1977 after about 2 years 

on 31.3.1979, NAAm by the opposite party No.4, vide his most 

unreasonable and unjust order N.. Staff/M-3-2-EB/CH.II/1 dated 

31.3.1979, filed herewith as annexure 2 to this writ petition, 
P. 

due to malafides as shown hereinafter. 

That the petitioner had been a dedicated public 

servaxit and had a zeal for upholding and/ causing to maintain _ 

purity of public Administration. While the petitioner was 
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oorkinj under the opposi+e party ";o.4 he was orieved to 

know the corrupt and unwortht conduct of thee fuoctionories 

and reported several instances of those malprocticeo to the 

hioher authorities of t'oo department. Troo copies of two suoh 

instances dazed 19th January aid 12th December 1977 are filed 

herewith ae annexores 3  aid 4 to this writ petition. In brief '  

lool000ure 3 is a press report on tioe couoL lin6  octivitieo of an 

efficer who datered Nepal oa toe authority isoued by opposite 

party Ne.4 Sri N.K./Mothur, who had no jurisdiction or pooer to 

osoue such 	autherit-,. Similarlo, anoexure Tie. 4 is an cooler 

to enforce tna,arl wader ths „Arb of an appeal as issued by the 

opposite part, 70.4 Sri N.KOrathur. While the Governmeat 

ou asted voluntary denotioon ond preonero'- ion of lie+ of such 

donors, Sri Mathur ordered deduction of one day pay and 

preparatieo of list of such officers who declined deduction. No 

one could muster couraoe to geL his nome entered im Sri. 

rathuolc tPlack List 1. 

Shoo Commismion vide their letter dated 17th and 19th 

of even Number '  cent petitioaeoo, reports on corruptioo aforeeaid 

to opooaite porty No.2 for oecessar:y acoin under iotimation to 

the petitioner, but oo action appearo to have been token by 

op000ite part,)  No.2 ue for. Afereeaid letters copy received 

from uh: Shah Commission is file o herevi h as annexure 5 te thif 

writ petition. 

11. 'That the petiti000r woo surpriSed that though the 

alleoatioac of such o seriovo nature were made tOrough register 

letter, yet AO rebuttal oo even acknowledoment oos ever 

received by him from any ouarter. 

12. 	That in the period 27.3.177 to 14.4.1977, while 

the petitisool w haldigg lawful charge of the Cable Sub 

Division, Agra, Sri N.K.Mathur, spposite party No.4 'brought ix 

Sri %AolChan 'Divisional 3ngineer, well known for corruption, 

(retiring ea 31).7.1977) from Oliaku7lbad, to displace Sri V.K. 
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tir 	Divi:Aonal ITIncineer Phones Ai.xs4retiring on 30.4.1977 
ana even t'aavf2;i1 the petitiener as well as his subsrOite 

office staff, w=e present on dut tirv - 

out the aforesaid period 	i Z.A.Khan, i ca,i.:Avance with 

oPPesite par3L, No.4 Zr! 7.Y.MatLur, millapprel:riated hue public 

Maxey, throu_h 14„va fraudulent bills, snewi,vxptndituze 

incurred ii the petienerc Cable Sub Division At7ra, with paid 

mashers bestrin6 si,natures of a straner on tie °facial seal 

of the ?etitioneii threu6.hout o  without passing them t—reugh 

the petitioner as lawful officer inchar,e Cable ub—Divisiol or 

his office staff. The petitioner still holds i his custody all 

these bills a'Jout which he reported t* all the authorities 

cancerned videtMest IllnIDIATI1 Telebram XXT/17 dated 17.4.1977 

a true cop, of which is filed hererit'a as saleyure 6 to this 
A, 

writ petition. Four such "sills dated,30.3.77( 3.3752.24); 31.3.77 

04379 0 36 ) ; 7.4.77(N.966.60) and 14.4.77(P3.10033.70) totalling 

Ps. 18132.10 will be produced befero the court at the date of 

final heariaL. Last shet Ao.7 of OM Ao.6 dated 31.3.77 

showing single day expedite of N.3379.36 is filed herewith 
k (photostat 0*py) Ps snnexure 7 to this writ petition co 

"ht 

That ,while makinG over char.;e on forenoon. of 

15.4.1977, of Cable .lub Divisiol A,ra, the petitioler neted 

detail of all the aforesaid facts i all office files and also 

in the char,e roper; which ws desnatched under re„,istered cover 

t. all the departmental authorities concerned includins,  the 

opposite part, 7..4 Sr. N.KMathur. 

That sri '.kr..]Mathur 	opposite party mr.4 , did 

not have the courae to dispute the aforesaid alle6atiens 

contained in formal aforesaid official communications. 

That the petitioner came from Gujrat state ts 

Uttar Pradesh in January 19/R. Me was displaced 6 times and 

the 6th try:Ablest was e-ffectsd. Emit DO%rt6on t=o Mizeraa(Assam) 
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under the order euted 5.1.1978, filed herewith az anle=e 

if,sued by tile Divisional 3n8ineer Tele,repho Dehradun opposite 

party 5.5,  while even tbe General Mier 7.P.Circle is not 

competent to order out of circle transfer of tbo petitioner. Only 

oppesit:: party 14.2 could ordey such , tr;4Afer whose order w'fi; 

never served in the petitioner, till tha same ep:sesite 	- No. 

2 allowed the ,etitloner to r ;ir vI tilllo— 10.4.1978*  

vide its Ne. 243/2/78—V"G/II dated 6.6.1973*  filed herawit 

annexure/ 9 to this writ petition. 

k_ 
16• 	That the ep,esite party 11..4 f Sri 7.Y.:Mathur, =knit 

actuated with malice tillwill and vindictiveness, caused repeated 

distress and financial strantjulatien threuch frecuent/ transfers 

and withheldin of .-..syrIrnt of sAary to the petitioner for lon6-

periods durin, the period 17.5.1975 ta 11.8,1976 and likain from 

5.1.1978 to 26.4.1978, that the petitioners wife sent a usAyn OUR 

SOULS“ appeal to memyero of both houses of parliament, follownd 

a similar axeal sent by the petitioner himself in October 1978 

after hi o retirement* True copies of both of which are filed 

'erewith es .tnaexures 10 and 11 with the writ petition. 

17. 	That in January 1978, the petitioners endurance 

havinz crossed dl limits, which any other person of hi„-;h resolve 

Wild face, Witimter finding no ether way to s'317t his life 

served 3 months notice on oplAvaitc parties, ,Jivin full details 

of hnressmclt met, aid retired veluntarily on 10.4.1978, 4m 4 year 

before his ori inal date of .uver-annuatien 30.4.1982. 

18. 	That the Statutory Law Fundamental Rule 25, geverninj, 

Government servants cases of CrOSSiA afficiency Bar r adso—

case of Government Servants for cressine the 

Efficiency Bar in the time scale of pay should be conside:oed at 

the aprepriae tiao c,nd in case the decieien io t enforce bar 

ainst tue Ceverament Servant, he should be LIforme0 of the 

decision,  
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am, •Mg 7 0•11.11 

That the/ otetetery ;Cr ee(vidieg for a Tie:felt of 

epleal to Governeeet eervante aeainet eeem the liar to crops 

efficiency bee Ix eefeeced- Ilele 23 Ce:3.'7(:leseificatien, Control 

and Appeal) Rules .197, reat77e 

#... Government enevent 	2C for an epee el aeainst 

all or any of tee folleefee, erdeee neeelyt- 

(v) an erdoe 

(a) etepein6 him at the efficiency bee' in the 

time scale of pay on the rouicl of his unfitnesc to 

cross the bar. • # 

That the Stauter, Law providine' period of Limitetion 

C.C.S.(Classification, Control and weal) ulee 1965 Rule 

readss- 
A_ 

io appeal preferred under this part shall be **inflate 

entertaine4unless such aleveal is preferred within a period of 

forty five days from the date on which a core of the order appealed 

against is denvered to the appellnet. 

Provided that the appellet. Authority may entertain 

the appeal after expiry of the said period, if to is satisfied 

that the appellant had sufficient cause for not preferrine;. the 

appeel in time. # 

That normally the pension of any retirine 

Goverment Servant is to be finally dettled before his retire. 

ement but in the case of voluntary retirement where only 3 

months notice is L iven, Rule 56 pare 2 (f) of the Government 

decision en # The Central Civil §erviee (Pensien) Rules 1972 as 

amended in 1976 reads s- 

... where it is net possible to anticipate the date of 

retia2emest and conseuently it is not feasible to initiate 

advance action in accordance with the two-year time table. 

Nevertheleaeo, this deco not detract from the peinciDle  

that the pension case has to be finalised as quickly as 

possible in such care:2 also. Action should he commenced 

immeeiately after *edict the fact of the impendine; retiremen 

of the aoveremene Servant is leeoen, 



OMNI. 	••••• 

e',11 othee related  meteere  and  formalitiee ceeald be full' col:rioted 

NM LATER THAN STA 1071271B 77,07 TIE DAYI7E  OPITI 

Accerdina to ehove Rule, the eTe anite pertlas were 

bound te determine eiatitionere peneion finally by a eate not later 

t'een 10.10.1978. ene sicteratinetioa ef auacieu efeer ir 	rme.6.1.4,0 

pre jueiciel And LIcunioeu te ehe ri, hte of the etetitieeer, in the 
eat 

absence t)4estifiable reasons*  would make that/ determination illeaa1 e 

and void. 

2. 	That in the case of the petitioaer, the crossing of 

efficienc:, bar from 10.8.1972 was decided after nearly 7 years in 

1979 after the petitioner retired on 10.4.1978, which itself 

is ouestionable, as the issue wee pending before his 7Tontble court 

and the opposite party Ne.3 passed that belated order on its own 

accord and did not flew from the decision in the pending writ 

petitien and the pendency of writ petition 143/76, was not an 
.) 

0 _ 
sf final pension after the consideratioe of efficiency bar from 

1 ,- 10.8.1972 and subseouent efficiency bar from Oa 1.8.1977, before 
)Z 

) * expire of 6 months periodafter the petitioners retirement on 

' 10.4.1978 that is 10.10.1978. No reasees whatsoever, have been 

shown at any state for aforesaid belated action. Pendency of 
be a 

writ petition could else/not AMR= a cause or justification for 

not determining petitioners pension finally before 10.10.19780 

idpediment to the opposite party No.3 and 5 to settle the luantum 

7  

23. 	That, immediate3e after allowing the petitioner to 

cress his efficiency bar from 1Q.8.1972, La 1979 (aanexure 1) 
had 

the op_ esite party No. 3 , knowing futly well that ha /denuded IimOill4Of 

all pewer and jurisdiction to deternine petitioners/ pension to 

his dieadvantaje as laid down under Rule 61 of the Central 

Civil eervice(peesion) Rules 1972, he isuued imeuemed order on 

31.3.1979( Aneeeuee 2) stopping the ,aotitioner to cross his 

efficiency bar retoseectively from 1.3.19770 Such an a 

retroactive order was on the face If it ultravires to the 

jurisdictien of the opposite parties. 



9001...... 

24• 	 t, Eice the ,,..uostion icTossinc of efficiency bar 

from 10.6.157 is Jell as from 1.8.1977 '73.1 not really r-,Iding for 

adjudication beiore any oeurt, it war all t,:i.perative and possible 

for the o-nosite party 113o 5 dand 	 peti!;ionero pension 

iilly befre 	dui dato 	 Advose order impugned 

aforesaid, pasced in 1979 , one year after/ retirement , is malafide 

and ex-facie void and inoperative. 

ai• 
	 Tha; more than 6 months have passed since the petitioner 

submitted representation, copy enclosed as annexure 12 to this writ 

petition, to opposite party 2 smAxex as suested by this honourable 

court through its judgment and order dated 17.7.1979 in writ petitin 

143/16, a copy enclosed as annexure 13 to this writ petition, and no 

reply has so far been received.. 

25. 	That in view of the fact that the petitioner is old 

and exhausted and has a short expentancy of life, to enable him to 

,Y25 	enjei his full ,ension during-  his life time, of N4530/- persenth 

which will become payable to him on the final determination of 

;.• 

crossil%; of effuciency bar from 1.8,1977 in his favour, it imatcomik 

become e.:.pedient to approach this honourable court -Ath this writ 

petition as no other equally efficacious and speedy remedy is god& 
A- 

22-e-4c-  available to him. 

27. 	That the/ opposite port:, no.5 vide his letter No. 
Ao- 

pen/R-63/MSN/130 dated at Dehradun on 30.4.1979, determined itaml 

petitioners final pension at N.413/- permonth( Which after 

analGamation of dearness allowance now comes to F3.513/- per month) 

A copy of ,,e said order is filed herewith as annexure 14 t* this 

writ petition . Had tie petitioner been allowed to cross efficiency 
44:A. 

box as en 1.8.1977, his pension would been fixed at N.530/- per 
A. 

1 

month from 104.1978, the date of his retirement. The petitioner 

therefore continues to suffer a monthly loss of 1.17/- from 

10.4.1970 for the whole of his life. 



"0"'''" 10 110•101 

28. 	That due to the lehsin being settled at amount less 
Cij 

than that to which the petiti:nar 	entitled, the aWaer civil k 

have flow 1 are:- 

Arfezrz of Fs. 1..77 to 10.‘1.76 at r.J.40/-
ft" 

4$x 'T. 333/— 

Eervics t:rstuity rre9rs at P440/. p.n. for 16.1/2 

meth, 	660/- 

Arator-: of ponsion from 1 0.d.1978 at N.17/- lsr 

month for life. 

The petitio,ler is continuin, to rocoivo pehsion at 

the incorrect rate irtder fretest and he had , en 2e . 7.70 

re sre me nt e e 	airlr t t 	e4 or der ( Anciexure-2) am me nt lone d 

ih pa 25 above (A-Ineure 12) .The opT)osite nsrty 7s.2 ham not 

passe pow order in pas 6 months which n.mouhts to rejection of 

the representation, 

29. 	That a,  thin ie the case of wrong and arbitrary 

cettlemeit of ponmith dies to the fetitioner , it im tin amspriate 

ceae -vhere 	it of quo-Warrants, Certiorari and Mandamus will 

lie assinst the opposite parties afiresait. 

Yzs ; 0 
the 	emite 	on 5.1.1930 aAd t 	T11 has not 'ocei replied. 

That demsLad juotica sotice for 10 daym Jas served oA 

39. 	That being ao,rieved by the impuoted order dated. 

0 f, 	4FP' 	31.3.1979 (ansexure-2) pas,t,,ed by the opposite party no.3 p and 

C' 
t4, 

!;itiL 
/lad 	

efai-Ge,  prrty 14.5 2  i, nd tht: petitioner havint, beea left vrith 

other speedy 41.1u1 efficacious remedy available to him in law, 

G R CU N D 8.  

Because the impuaned order Annexure-2 tilted 31. 3.1979 , 

havin bean pasced after 10.4.1973, whoa the petitioner had colie 

into the voluAtary retirement, is illegal and without juriadictio 

the crder dated 30.4.1979,(Annexure 14.14) passed by the 

-rift 

prefers this writ/ petition, on the following, mnon others:- 



xe 
Because the op-eneite. partiel 1 and 3 had no jurie— 

e- 
-diction and competence to eve'. any ordere te the d.ethement ef 

the eetitioner, determinine .the scale of rehsion and grattity 

eebseeuent to the date, ea which the voluntary retirement of the 

petitioner wee' uanctioned 	ie. tee alternative eaethe after 

t he re LLre.nt . 

III 
	

7ecause the natter ie not left ts executive diecretien 

but is eeverned by litatutory Rules Fundamental Rule 25 and 

Central Civil (pension) Service Rules 1972, 1.r:dell are intended to 

etrictly followed1 when tee:, eajoie that the decision imastecks: on 

final deteemination of peneion, must be taken well before the 

retirement feed vi en delay itself or:ere-tee, aa a ?unitive or 

deprivatory measure and affect rieht t* a valuable property, as 

in the case of pension and service eratuity of Govermeen.t servant, 

az ha c actually happened in the case of petitioaer efter his  

retirement. 

IT 	Because, the aforecc.id  orders dated 31.3.1979 and 

30.4.1979( annexures 2 and 14) are discriminatory and violative 

of Fundamental Right itttarenteed under Articles 14 and 16 if the 

Isduan Constitution. Aiend fitatutor;y Laws/ en tem subject they ire 
77oaosest in the eye* *f 

Y. 	Because the opposite. parties paseed *rder dated 31.3.1971 

-45;5 	 on their own accord, allowine the petitioner to cross efficiency 

bar from 10.3.1972, the are stopped from t akin the leae that 

the eues]ion of crossine  of petitioners efficienc:, bar from 

10.8.1972 was pending in the writ petition, before ti Trontble 

Ilieh Court. 

la. 	Because / in the absence of the peti'Aener, havine been 

ever held 3uilt: in1 departmental or judiciel preeeeeenee, 

awaiting: the event or events and pausine of IJension orders 
k• after his retirement A- 

aisadvanta6ou.s' to the petitioner/was outside the Rules f.R..25 

and Central Civil service(Pension ) Rules 1972 and were pasced in 

excess of jurisdiction. 



is• 
--12-- 	

2/('5')/ )1/  

Because the opposite party 70.4 acteC malafide, 

influenced by extraneous considerations. 

VIII 	Illecaae, specific allegatio, of corruption were made 

by the petitioner several times for 5 years ending 1978 ant 

Sh. N.K.Nathur opi_osite party 34.4 and these allecatIons incencee4 

him to such an extent that he acted malafide in several ways 

lincludinL; the passing of imi uned order dated 31.3.1979(anlexure 

IX 	ecause the delaw in allow1.1 the petitioner to pass 

orders f‘r his crossin,s the efficiency Dux at, as 0. 10.3.1972 )  

a delay of about 7 ;.:ears was clearly due to malafides of the 

011.Josits party 	as such, opposite parties pant Te allowe0 

to take shelter behind this order far passing a belated order 

with respect to stoppaGe of efficienel bar retrospectivel: from 

1.8.1977. 

X 	Because even otherwise, the impu,ned order dated 

31.3.1979 is illebel and bad in law since, there was failure 

to comply y7ith the mandatory reuirement of intimation about the 
x, 

enforcement of Dar at an appropriate date 1.8.1977, to the poshddlift 

petitiober as laid down under Fundamenal Rule 25 and as upheld 

decision of the Supreme Court. 

XI 	Becuase in view of the fact that the petitioner is old 

and exhausted and has short expectency of life, and to enjoy his 

full pension in his life time, dispute of civil litigation in 

the Civil Court mecy not Get settled in his life time, and no other 

ec_ually sppedy and efficacious remedy is avalgible to the petitionv,  

ad this Honourable nigh Curt has jurisdiction 1,o issue writs 

under Article 226 of the Indian Constitution in this case 

involvin, contravention of constitutional and Statutory Rules, 

it is expedient that this Honourable Court he pleased to exercise 

writ Jurisdiction in thiL, case. 

PAYE I.  

IL is respectfully prayed that your Lordships 

V .  

VII 



3. 

may be pleased to pass the followiil order o 

(i) to issue a writ in the nature of uo—',:arranto 

coLx.andin_ the opiAlLite parties 1, 3 and 4 to est 	is 1 	he 

authority under which the order dated 31.5.1979(arLle=e-2) was 

pauced by op:Amite party Yo.5 aflu the order dated 50.4.19/9, 

(annexure— 14) ws passed In opposite par4,: "o.5 

to issue a writ in the noure of Certiorari setting 

Amide Auashing the order dated 31.3.1979 (annexure-2) passed by 

oWosite par,.; No..3 and, the order doted 30.4.1979,(An-nexure-14) 

was passed by posite pary N-.. 

te is'ue a iirit in the nature of"Tandomus, commamdi-,g 

the oppoit ptie to 	tify t1pensioi of the petitioner as 

from 10.4.1973, el the basis of the the fact that the petitioner 

cannot he stopped at the efficiency bar at any point in his 

service b:y order passed subsequent to his date of retirement end 

to act accordin,i to law in the manner, hereinfore stated. 

to issue an order to op7,osite parties to pay all the 

viz.arrears pf pay from 1.8.1977 to cense, uential Jenefito 

10.4.1978 and the service L;rautity and pension from 111461 973 

which the petid3ner is entitled te ,et as the result of cros-inL: 

of his efficienc:, bar frm 1.3.1977. 

CO to isste or pass an other order writ or direction 

which the petitisaer is foudd entitled.to. 

(vi) to allow the petitione: costs of this writ. 

M.P:ert*:*Yikeir  
B.Str; DPA; BE; LLB; DLT; DLL; PGne; 

IL L, iV 
AAA/ Legisiatirn Cr:3141010J/ 

t,_ 	•  w\,:k11,L;t7,-, 	
) 

Consn 	Law 	Per (‘',, go; i'Gx'cology 
adn1 , 	k2,3,,v 	C.:7 n,.e A F:i•rrt 

TATsr.NitA 	 !;S4, 

	

AvotA/42.4.-- 	 Avstri.dia, 	 ,fz• Legal 
Security__ 

PratIce...; 	 ILdia & iry t1 

ADVOCATho 	England. 
EIGH COURT, LUCKNOW. 

Luck4upw.  
)3 4.1980. 
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rT TM TIONOURADLE ramoseiwer JUDICATURB 64LAO3D AT LUOKNO7. 

Writ petition No. 	of 1980. 

V4S.Uila 	 11111MiMpornilwilmeeMMIONIr 
	 Petitioner 

Versus 

"Union of India and others 	411111•010101.11.1411••■••••• 
	 Opposite partiee 

Annexure No. 1. 

INDIAN POSTS AND TELEMAPTIS DEPARTMNT.  

07rIgT1 OF TM GENERAL MKNAGER TELE:00raiNICATIOM V.P.CIRCI44 L1JC1W7 

Meme No6 Staff/M-3-2-EB/CH.II/1 Dated at Lucknow the 13.3.1979. 

Sri M.S.Nila A.E. Wireless, Dehradun, who has takea 

voluntary retiremeAt from Government sm2vice with effect from 10.44 

.1978 is hereby permitted to cross efficiency bar with effect from 

10.6.1972 at the sta,e of N.590/.. in the pre-revised scale of 

4350-25-500-30-590-EB. 30-600-E:1- 30-C30-35-490r of T.E.s.Olass 

cd/- Illegible 

,Issistant General rana6er (staff) 

For General Manager Telecom, r.?. 

	

ACtVga:a 	
Ci 

A==V 

	

A , 	E, 
MOH cu„ , LUCKNOW. 

- 

	

AfTiigthr( 	;1ka,i ti: ft 

LliCk 	 tick!: 

No "1/T7,41  

tfatc 	2 
_ 
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IN TI1B HONOURABLE HIGH 00UPT OF JTIDICATURE ALLAHOAD AT LUCKNOT. 

rrit Ittition No. 	of 1980 

M.S.Nila 

unien of India and others 

Versus 

Petitioner 

Opposite Partk 

   

Annexure No.2.  

INDIAN POSTS AND TELEGRAPITS DEPARTMENT.  

OFFICEOF 1113 GENERAL MANAGER TELECOM. U.P. OIRC/X. Luaysow.  

To 

sbri M.S.Nilu A.E. (Retired) 

!)591C/6 Bahadur Khora ISin3ar Naar, 

LUCIMOW. 

No. 5taff/M-3-2-573/0h0I0 Dated at Lucknow 	31.3.1979. 

Subjects— Grant of efficiency 7ax —Cape of Ori M.2.Nila 
A.B.(Rotired) 

The case of c.Toscinzs of efficiency bar at the stage 

of rso000/— in tbe scale of 173.650-30-740-35-810-10— 40-1000 

..B34— 40-1200 with effect from 1.8.1977 has been considered 

and you have not been pormittcd te or:vac efficiency bor. 

sã/— ill iblo 

A.G.M.(Staff) 
POT General ManaLer Telecom TIJ 

M,G4t.La 	catt---j 

ADVOCATE, 
HIGH COURT. LUCK1',TONV 

D 

_ad Luet;;y 
laknOW, 

'"4 

64-77  Y3 op 

77_3 



, 
IN TrE TIc7ouR.A73L77-1, PIG? COURT OF JUDICATURE ALLAHAT4An AT ItiCE7.707,  

grit petiti& Nc, 	of 1980 

• . ila  	Petitioner 

Versus 

Union of India wad ethers 

 

ite Parties 

 

glnexure Not  

A, 1,14  
Doily Pieneer Januar:, (W., Manda , Pa,e 3 Colmit 6  

GOVnRNME7T OFFICP,Tr, MUSED By CrSTOM EEN  

(By our $taff Reporter) 

Lucknow Jan.18. A Director Telecommunicatioq Depert-

-meat, A Sub—Divisional Officer (S.D.0.* and two other employe)s 

if the department were re:pertedly detai,led at the Nautanwa Check 

pest for vieLAing the Custom Sioal, an his wa-0/ back from Nepal. 

It is said that the Teic,rap:13 Department Jeep(Reud. 

lo. r.s.l. 9382) was recently detected at Nautanwa Check Pest aid 

after it violated thc si,nal , it 74 stepAd bL the Customs 

DePartnelt after a het ehrtse of about 40 kilometers. The Vehicle 

then brought back t* check ,pest and thoroughly searched. 7o 

smug,led goods were, however found ia the Gevernment Vehicle. 

The Jeep alon3 with the Director aad his GOSOCi3!-00 

was detained fir about 12 hours and was released after consulting 

the concerned authorities in Delhi en personal Bend by the accused. 

Acce-Tdik; to reDer-Gs the Director was on the official 

Tour t c.rkhpur and Perwrd Areas *if the' Mein Ind.—Nepal 

border. 
AC(4.4t.14' "Tiv.ke.stui 

ADVOCATE,  
HIGH COURT, LUCKNOW„ 



TUN WTI:life:TM KICK COURT OP JUDICATURE  ALLAMIAD AT IPCYN07.  

Vrit retitia 	 1980. 

M.S.Nila   Pstitioner 

Versutl; 

Union ef India. and eV'tre 	 OKosits Partite 

Wexurt 14.4  

(extract) 
T7T11 	Tt ATD7ELECRAPHS  DEPARTVENT.  

Office of the General Mower Telecommunications, Lucknow. 

No. Welfare /Misc/77 
	

12th Decemer 1977, 

rt 

Apreal  

It has been mentioned that contributions te help 

of the stpff in those areas ma:" be deducted from 

salary of the month of December 1977 at the rate 

our fellow 

each 

given below. 

Gazetted Cif:Leers 	 One Days Pay 

• 

0 • • 

Those members of staff W70 ONOT 7I5H TO CONTRIBUTE, may 

STICIPICALLY ICLflU I1  WRITING to their disbursing officers 

A-(19-A-cd• 1,1/4.ke.ati 	 N.K.Mathur 

ADvOCAIE, 
	 GETERAL MANAGFII TELECTIVIUNICATITTS. 

HIGH COURT, LUCKNOW, 

immediately. In tim absence of such intimation, ODUCTIONS at the 

above rates would be made from the SALARY for the ;lent h of 

December, 1977. 

• • 
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IN 	NONOURABL3 NIGH 0012T OF JUDICATURE ALLAHABAD AT LtC1N07. 

"rit Petities Es. 	*f 1980. 

M.S.Nila 

Union of India and ot'ners 

    

Potitioner 

07k-Asite Parties 

Versus 

 

    

Annexure 11*. 5  

PRA III 

(ADMMISSIO7J OF INOTIRY.  

No.1/UP/201/77—AA/V*1-12 	 Dated 	17th Jan.1978 

nom 

Secretar x  
Tho Shah ommission ef 

Betiala House New Delhi-110021 

T. 

The Secretary 
Ministry of Communications, 
New Delhi. 

Enclosed please find a complriA from Sh. 

ve,ardia, a,)use goe authority. 

The COMMilOSiell sugLests that the matter may be looked 

into ;96 ap,repriate level and actin 	deemed fit , taken 

theleo,i under intimation to the complainant. 

Copy forwarded t* 

T.uri faithfully 

ed/ S.Soc. D.I.C. 

Sh. M.,Nila Reuse lie. 15r,39K/6 Bahadur Khera 

Sieger Nagar Poet Office Lucknow 226005(U.P.) 

Per further correspondence please tuete the reference Tie. end 

Mate given above. 

ADVOCATE, 
HIGH COURT, LAJU-NOW. 
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I 7".; TIOROURAILE HIGH COVRT Or JUDICEURE ALLANA1A2) AT itTOK107. 

Writ Petitien Ao. 	of 1930. 

petitioner 

versus 

uniox ef Indin and othe.2,  

 

C:,,orte 

 

 

ATXrRfl Ne.6 

xr2/17 

 

I. The Director Cleneral Tlflerii!phs New 

9 e NmATHuR General !:.anazer Telecom Lucknow, 

1rCITATIAN Director GET office Lucknow. 

Deputy Director Audit Telecom,Apinibad Luckalow. 

surerintenient CAI Niwalkiehere Road: Lucknor. 

Sen 	7IGUPTA usuRrED NY CgLE/ STTE—DI7I2ION AAA rAMSM 7'ILL S AND 

DOOPYENTS SRITTING MISAPROPRIATIDN FORGERY FRAUD AND GTEATING 

EXTENT or Rums *04*.x 53'.300 ryt 33500 OR P3RIOD 14.3.1977 

to 14.4.1977 CONFISCATLD ARE IN MY POSSESSION AAA PRAY HOLD 

ns13DINT-3 En:DTI/Y. 
IT.S.RTIJA ASSISTANT ENGIIV7? COLES 

St—DIVISION AURA 1YND97 TRANS= TO 

DEERADUN. 

A DVOCATIBi 
HIGH COURT, LUCKNOW, 

fe) 

Alk 

Higi 
O'f  

Luc/now tem!) tiLktiuw, 

-9 
n • t e C6.0, 

••• 
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IN TILE !IONOURABLE DIGIT COURT OF JUDIC,KETRE ALLAHABAD AT LITM1077. 

virit petioa 	ii.. 	f 193o. 

M.S .iTil a 

   

petitioner 

   

Vero us 

UrLiva of Iftdic one! others 

 

osite pastier 

 

ANNEXURE, Ne. 7  

A P71)TO—STAT COPY OP FRATTDULENT ILL IGNIC AND CTTARCMD 13Y 

SOME USURPER ON PETITIONERS ORTICIA SEAL" A.E. CA13LES AMA" 

(M.S.Nila) 
Petitioner in WOK 

DN, OCA1E, 
inGli COURT, L'UCKNOW, 

- - - 
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ADVOCATE,  

111011 COURT, LUCKNOW, 



IN TIM  FCNOTTIX LI] FiG. T.I COURT OF  ALL I A13,0 AT Waller. 

  

4. 
	 7;rit Petition No. 	cf 	19;0 

E.S.Nile 

   

	 Petitioner 

   

V *rims 

UlaiOA of 'Adis sad ethers 	 OPpesite Portie 

Anzmul Ne.3  

T7TITATT posTs Kan 7avaGRAPIl3 riSPARTWIT.  

OFFICE OF TIM DIVISIONAL ENGINEER TEL3GRAFTS Datinno.  

em Ne. E-3/62 	 Dated at Dehradua-248001 the 5.1.1978 'n*  

In pursuance of D.G. P & T New Delhi No.232/23/77-STG-II 

dated 26.12.1977 and G.M.T. U.P. Circle Ne.StaXf/K-3-2-77/Ch-T7 

dated 4.1.1978, Sri M.S.Nila A.E. Wireless lehraduit, is hereby 

transferred and posted as A.E. Wireless Aizal iA Y.F. Circle 

under G.Y.Telecom Shillong-  in t'le interests of service. 

re is relived from thu s-crenth of this Division 

from the afternoon of date. 

   

ad/illegible 

visiaia2 Engineer Telegraphs , 

Dehrodun-248001. 

Ohticifikt.t. 	aft-t,  

ADVOCATE, 
HIGH COURT, LUCKNOW. 



IN THE HONO1JRABL1 HIGH COURT cr JuDioATDRE ALLAEARAD AT 17CKNOT.  

7r1t Petition Na. 	of 1980 

	 petitioner 

Versus 

Uai a •f India a d ethers 

 

Oppesite earties. 

 

ARXPPE NO.9  

No.243N78—STG-41 
GOVERNMNT OF MIA 

777177my or coumuncrioNs 

(P& T BOARD ) 

Dated, New Delhi-110001, the 6th June 1973 

MEMORANDUM  

Subs— 	T.E.S.Group wlp,  Voluntary Retirement cif Sri. 7.S.Ni1a 

Assistant Engineer. 

On tile expiry of three months notice ,;iven vide his 

applicatien dated 11.1.1978, Sr. M.S.Nila Assistfant Enginser u.p. 

Telecom Circle, i permitted to retire)/ voluntary under FR 56 (k) 

from Government Service with effect from the afternoon 4wf 10.4.1978 

ad/ Illegible 

Assistant Director General (SOT) 

cr.:77Y 
/5 

petrx,v(,;-.-%coti 

ADVOCATE, 
HIGH COURT, LUCKNOW, 
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IN THti ilONOTIRA7LE HIGH COURT OF JUDICATURE,' ALL.PHATIANE Verri07r.  

Wiit petition No. 	of 1980 

M.S.Nila Ofriwollk 	 01,101, 

 

Pe,tititner 

 

Versus 

Union of India aid ethers 	 Oppositeparties 

ATITEITREN400  

VITIIIY  FOR T7E 	 DO7N WITH CORRUPTICK  

/ AN APPEAL Ts  
THE PEOPLE OF INDIA, THROUGH  
Trnift REFR77771TATI77,'7  

m"7, MIMS OF THE INDIAN PARLIAMENT 

Respected Sir, 

You have already become aware of the necked dance and 

drama enacted by the white collar criminald in tie public 

Administration—High ranking' fficere committing heinous crimes in 

abase of powers vesting in them, in the ceurse of the performance 

of their official duties , in the previous regime. Mint is an example 

before you, whose painful cries have Lone se far unheard. Your heart 

will be filled with compassien once you give a patient Ilearin4,3 about 

the atrocities committed on my husband and other family members. 

1. 	rity husband, S. Mohinder Singh Nilo Ex..ASEAStant 

EagiAteer P and ri! lareless Dehradun, has rendered se far about 35 

years of unblemished service with absolute honesty aid integwity. 

Till the submission of this a- q)eal none of his superiors could even 

challenge him on anj  accclat, even once, in such a long period of 

service. He has not only received most extensive and exceptio.a,1 

departmental trsi:Ang  in the branch of Telecom Engineerin besides 

being a graduate in science and Telecom Engineering, but also har-

bean conferred hi_h distinctions while admittin6  him to degrels in 

IKE and Public Administration. 173 had. ,;rent ambition to serve the 
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country through the knewled,e so acuired but the highly entrenched. 

high rankiaL officer'_ reporter corrliet destroyed Ida all plans. 
k. 

rafertunately hi L eLselute honeet repertiv-s went unheard and he MOE 

thus felt deoperate in brinGinc to light the corrupt indulLencee of 

those white collar criminels, whe in turn succeeded in totally 

qestroyire;.  him and whole of our family which suffered G7reat miseries 

and ental and physical terturee. 

2' 	Tie repert,cd white collar criminals tre,n ferred him from 

one corner to the other 17 times in pust 8 years. This made him 

victim of incurable diseone which will last till death and thus 

childrens career cot completely ruined due ty fret_uevet uprootin,c. 

Recently he was trou,ht to Lucknow from Dajkot on compassienete 

Grounde but he wae seen uprooted to AGra from where ithin (3 menthe 

he was tranderred to Dohradua, where he had not even completed 8 

montha 	tee was again transferred to Aijal ( Nizoram).Ae the 

result of which he had t. seek voluntary retirement. Per all the 

past 7 years he had been paid salary what he drew in 1971 and no 

body OUX3C1 to inform him the reasons for withholdin_ full salaty 

for 7 yeers.Aeld they iGnoed all ni repreeontation 	thabject. 

3. 
	Recontl:i, while he was at Aera as A.E.Cables, the 

General Mana,er U.P.Oircle Lucknou, the D.E. phones Agra and his 

accounts officer entered into a conspiracy to cheat the department 

and mieaulroLriated haus public money, by passinc secretly pay 

orders using falsely official seals and siLnatures, of my husband 

and thus committed offences under SS/120—B, 46 79 409, 170 of 'Jo. 

read with SS 5(2) and 5(1) (c) of 'retention Of Corruption Act 1947 

From one bundle of such papers fallen in our h:•:. rids 

N131,100. ' 
vAoll cos30,1,130, 

misappropriation of Rs.33500/— may be seen. Similarly on 1.4.1977 

they cot encashed cheque No. A780802 b.25488.45 which was in the 

same of my husband.Sealed wine bottles and a recover, memo bearing 

dated simatures of the Gazetted officers, present at the time of 

recovery Be seen. It will shock the conscience of the whole nation 

that even present pujarioe of prohibition leading the Nation, 
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enjeyine uaiepeachable peuitien, have treetee such honest reports 

au mere waste paper. A Director of Teleeraehe posed himself 

ae Leeuire efeicer appointed by the Direetex General, coneanded 

us to show the decumente peeving reported corruption and after 

eeeine teem tea aeffe about 'AO such documents makine it Impossible 

fox us te trace that coreup officer. 

4. 	y ieneyer eieter, of etrecities on henests wee repeated 

e earth by such devils, God took birth tkmemeh Estee loaders and 

eeis phensceaci v's recentki  repeated— fall of provioue despotic mm 

reel-me and ricin, Sun of Jaeta Leadership under Morarji Deeni and 

ch udiar Char= sini, raised COf e expectatioas, when they declared 

to root out corruption at top first priority. Tr invited honert 

reports to speak eut fearlessly that e , eetUng attracted by 

their eloeone reported them and now we face compleee destructien. 

This has raised Genuine aperehension in our mind that anly WRY 

perhaps loft to fulfil these promises is to ievite honest reporters 

to ewe out in open to Get them otalky destroeed by the vultures 

reported corrupt, eo that silence of graveyard ia created and no 

one is left alive to report in corruption, and ehie silence sakes 

the people feel their leaders have eliminate corruption. 

) • 
	 In return for the past 35 years of sevice rendered be 

my husband with absolute honesty, loyalty and integrity, we have 

received starvation only. For last three months no body has paid 

any salary or any other retirement dues and my husband is lying 

on sick bed surrounded by etarvine children , all waiting for 

death only. 

WH1RLFOR3, it is reepectfeilly prayed that our lives be 

saved from Getting totally destroyed by the high officers reported 

corrupt and opportunity be afforded to us to preve their all 

reported corrupt indWesences. 

Yours sincerely 

sd/ raxinderZeur 
Iv solemnly declare that infermation Given above is 

true to the best of me knowledge and belief. 

LuCknow. 
11.1.1r 

ad/ NARI7BER FOR 
Wife if M..NILA. 

eeele/6 singer 7aGar Lucknow. 
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Won of India mad others 	 Opposito partief: 

LIMIXTIRE 10.11 

AN APPTAL  

FOR KIN N OCNSIDMATION OF 

MOMS OF PARLIAMENT AND °MRS.  

Printed co y enclosed ) 

m.s.Nila ) 
4)-em"-...- • 

Al5VOCATE, 
HIGH COURT, LUCKNOW. 



m3, 

 ckx 

T
r 
	

For Kind Consideration of 

Members of Parliament And Others 
In continuation of last appeal madeby my wire 

their representative, the Members of Parliament and others. 

I beg to state on oath that facts restated below, 
already reported, fully and verified, are true to the 
best of my knowlege aid belief. Nothing material 
has been cancealed and no falsehood has been added, 
o help me God. 

Smt. Narinder Kaur to the 

On the basis of documes 
and other documents suppos 
of the depar tment, if I fail t 
substance, made as under or 
allegations wrong, I shall 
punishment. 

(Mohindar Singh Ni/a) 	 (M 

Dear Sir, 

You' sent back each of my corruption report to officers, parties to cc rru 
me to know as to what happened, corruption remaining veiled. How could main heac 
to bleed in matters of corruption to which he was a party. Only Rama could extrica 
Ravna's head. Corrupts have continued to enjoy while honest reportets2  were crushed a 
declaring to eliminate corruption at top priority, found themselves eliminated. Silence c 
corruption reporters will not help you4  to mislead people to believe that you4  have ( 
Econ( mic strangulation caused by a chain of false recoveries, mental and ph)sical shocks 
and finding myself unable to bear more torturous life I sought self elimination by retiri 
before the date cf super annuation at loss of Rs. 72000/-. And this has happened inspite 
is none in the department w ho can claim himself equal to me in academic and profession, 
cations, having to his credit 35 Years of service without having received any memo 

adverse comment. You have continued paying me same salary which I started clrawin .  
any increment, without indicating to me as to what wrong I commited and now you° 
on the same amount without disclosing any reasons to me. 

In 1969, as stated in my first volume of corruption released on 1-10-69 
money, not merely res-nulhus i.e. no man's property, but you' held it down as a prostitt 
stealthily in thief like actions, but your° overt acts resembled that of day light robb 
44 	y of lakhs rupees 'north building materials for coaxial repeaters along Nation 
Lucknow and Delhi, you6  allotted tender to your agent 7, who was neither dealer in bt 
contractor and you° invited no body else to tendner either through Registered letters or thi 
you° accepted from your agent7  rupees Rs. 50/- as security and Ps. 25/- as earnest money. 
officer incharge construction buildings, you6  accepted bogus fraudulent bills direct without 
or even see those bills. I constructed specimen re peater with less than 9,100 bricks, you 6  
claim for 15000 to 27000 bricks for such repeaters and you actually paid those bibs charge 
I never hired for any camps any water hand pump and you° paid bills directly signed by a, 
Mukat' printed in the name of non-existent firm 'Hand Pump and Sanitary litters, 20, 
where still stands erect a muddy hut with a lonely widow as its occupant. You° purcha' 
at Rs. 151/- Per Quintal at Bareilly and sent one quintal of it each time in a Govt. pick 
and one Line man for each repeater even at far places like Garh N ukteswar spending Rs.'  

each go and return trips even though same was available locally at each Repeater town alt  
per quintal. For you6  departmental vehicles were running on water and not on petrol. 1 
aEent contractol's7  brieks in Govt. pick ups. 

You° paid bogus, bills of your agent 7  who supplied you6  and your' vi 
old girls. In the presnce of a Sikh 1 elephone operater, Balwant K Bur, your wife, 
wife of your younger brother who unable to bear, took poison and committed suicide. 1 
to disappear through my subordinates whom I refused leave and I iequested you specificl 
leave but y( us seot your victim (widow bhabi) with my subordinate on free Railway Ca 
from bareilly to Lucknow and on ticket No. 11719 by sealdah Express which left Luc 

..11•=o 
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eople of India through 

ts still in rnv possession 
to be in the possession 

prove the allegation, in 
any body proves these 
voluntarily accept any 

ohindar Singh Ni/a) 

get me killed through eight armed bad charactors 
from them at the time of their arrest by the police 

1 how they had planned to prove to you° execution 
,ur13  to whom you6 made over my charge of all camps 
tTozepore. On midnight of 24/25-12-69, on my return 

kept me without food and water tlil next morning 
aployee of post master Sitapur) restored life to me and 
k me in Govt. vehicle and y u6 threw me out from the 
up and left my half dead body in verandah of H.P.O. 

ry Bareilly office, you6  lifted me bodily and threw me 
Ts were informed about all above incidents within 24 
Tou6  and others in the court of Judicial Magistrate 
yself struck of strength of your division Bareilly from 
735 Km. away in Cujrat on transfer. 

hs salary cheques, you6  paid me none of my Tour bills 
D salary for Feb. 70 you6  paid me no pay advance or 

on Rail Patri to reach Mehsana without spending 
for one year. You' and your associates having 
Tries and Transfers, till, unable to bear any more 
m, I sought my elimination to atleast die in peace. 

disclosed in next Pamphlet exploding farce of others16  
the corrupts and cause them to restore my rights and 

If not, then why you" tell the people to become 
suffer only far the sake of suffering. None of you4  
)n morality. Result is that, now immoralty reigns 
Ives in their fourwalls or join the main stream of 

is to insults loosing all sense of self respect: May Alrni- 

CPU  

Sincerely yours 

lion, without allcwing 
operate its sub-head 

te venom and purify 
d eliminated. Those3  

f grave yard of honest 
liminated corruption, 
caused by 17 transfers, 
g voluntarily 4 years 
of the fact that there 

1 engineering qualifi-

or charge sheet or any 
on 9-8-1971 without 
re fixing my pension 

.you 6  treated public 
te and raped it, not 
rs and dact its. lEor 
al liighway between 
ilding materials nor a 

h of truthfulness and morality. 

uopa.qp 6.inoA uo punoiR sapun arulx..) 
so a3Liamna pah )sisap ocint vs2ii lt 6`noA spun Aiqpnetp.,iou 2u!daa4 z t plemJJ sagiout u! 
esino 1.11 Acme •sunf cFli aux sljsuril O pAtuuRiu T noA put uopdnisop an ,cit pat rodaa 
aureuUI sameu asiej uo sfliq pamtuqns otim 'z1023e13u03 wag ames atp tuoij TI31) I.13A3 
inq tiolaeiluoD L1aa2e 6inoA luau iou pue Affeluauniedap siepaltui asPqpind o p4Japro 
uo •tioclai mit Jo sru4tuoo 441. mom! trona so Ls itati Ai3 oaailLiutuoa,aql E.of jo 
Bupviolie mogipvi AlianJs rol uem iiego aqi ux Lij oolotp mot( Jo 11od1 pairitlqo 6noA 

.Lu Jo Aiiienb qns.i o oissa3gp 33itp Jo 	uo aanturutoo Eptuioj 6T10 
nogg tppin paieaddesIp 6noA par sitiammap tio!ldniaio 6noA M04S 01 aui pauaduloa pue 

s/noA 2u!sod ‘lip!u 	u! dn Qui wionn. 6noA •Aqqoti 6inoA s Datj 2uPC:qd *-17 
.0L-C-I no Alliastg 

Pun aaryi umoulun o pastaddrsip pm' stuand 9.moA apqm !tip(j 1e2eNi wed uT 4.1tm 
, If etttre43 •o•se 43rn)Eft siapzo 9inoX paicaattoo 9floç 	peoat fro umonp prq alcload tioltpn 
' 	3 LI ni 	ruin eueinri 	 31IMITRII T pur sialiertb UOT133dSLTI 'fl  •AA .d 
root py.1 9noic Cook oi uossai tiogat,ot 4ureo suaztul 4f1I3.1Eff 1131IM 	 '0/6T-z-c 



IN TA-3 'ION0L7ADO HIP COW' 	J7DICATTIR1 ISLAqrnArtre  1,77my-. 

Writ Petition -1;o. 	od 1980 

 

 

S. 

  

Petitioner 

   

 

Versus 

 

Union of India ad other 

 

Opposite, parties 

 

ANNWIRR NO. 12.  

An APPe21  
( COS CCA Rules 1965 Rule 23(v) (a) ) 

Part Vii 

Po 

Ths Director General, 

Posts and TeleGraphs Department, 

New Delhi. 

Throuzh #— The General Manaer Telecom . P.P. Circle, iiazratganj 

Lucknow, and a copy-  direct by red. poste A.D. 

From,— 	M.S.Nila Ex. A.4. Wireles Dehradun(Retired an 

1978) Resident of 559K/6 Bahadur Khera P.O. 

	

SiAgar Nagar, Lucknow, 226005 	—.---- Appellant. 

	

or.elosmo. 	.041••••••••••er 	  

SUWECT 

An ap;eal as per directions of the Hentble nigh Court 

of Judicature Llia:-Iabsd at 1,ucknow in the '.P.143/76 listed on 16.7 

1979,(Annexure —1) aainst the impu.ned order of the General 

NanaLer '42elecom. 1220.Circle, Lucknou, hereinafter referred to an GArT 

onl, dated 31.3.1979(Annexur3-2) 	not aliowii, the appellant to 

cross h.j.z second efficiency bar at the stage of 113.1000/— p.n. from 

1.8.1977. 

m10.4.0•11.•••111111•••••• 

I • INTRODUCTORY 

1.1. 	The G.M.T. havinG not issued any order , 

or preventinG the appellant to cross his first Bo, from 10.8.72 

compelled the appellant to file writ petition 70.143 ef 76, 

m.S.Yila vs Union of India aad notices to all c;,nceraed were 



Annexure No.12 Conte 11.2 

issued on 0.2.1976 oe itm aemissien by the 

on 4.2.1976. 

afeeesaid court 

	

1.2 	On 25.2.1979, the raid e.r.T. gave undertaking 

to the court to settle/ the irsue at departmentd level, 

ceeplieeco to ilLie'a 	ieteed ereera (anetevevee) on 13.3.1979 

allewinL the appellant to crime Flee. from 10.8.1972 at the steee 

of t.590/i.  p.m. but vide hie subeeeuent order iscued en 31.3.1979 

(eeeexure-2) he stopped the appellent from grosaing heo B.7. 

at the staet of Pe.1000/- p.m. from 1.8.1977. 

	

1.3 	On 26.3.1979, the roneble court having suggested the 

the appellant to move an amendment to the aferessid writ petition 

the appellant , On the receipt of aforesaid impugned order, 

moiled the amendment on 23.4.1979, whereupon, on 24.4.1979,  the 

Hontble High Court directed G.M.T. through hic counsel to file 

counter/ affidavit within 3 weeks but the seme woe never complied, 

when en 16.7.1979, the honeble high Court directed the appellent 

to first make s demand before the appropriate authority for relief 

eefire issue of an writ of Mandamus by the court. 

Pence ;he present apeeal, which ici be considered 

en, amongst others, ex followine o 

II. eROUIDS.  

2.1. 	The as:reliant has already/ reported in greater 

details variou, corrupt induleences of eh. e.K.Mathur (.M.T. 

inclu ine defreudin, of Govt. by lakes of rupens through bogus 

billing manipulated under the e Farce oe so called Hindi 

Conference at Nainital in June, 1976, and a ain at Agra in March 

April 1977 when he imported a notorieuely corrupt officer , Sh. 

Z.A.Khan from Allahebed, 7ho forced Sri Ver 'a out on 5.4.1977, in 

ellaepreseece of the aepellant, when shri Verna wanted to stick to 

hi seat 	e.e.Phoeee Aera for another 25 dayo, till 3).4.1977 s  

when he was due to retiee and Sh. Z.A. Khan pessed on boiue bills 

ueeer the official seal of the aeeellant who wao then eoldine 

lawful charge of the Cables Sub.eivision, 
e,‘.at Agra durmni the period 
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27.3.1977 te 14.4.1977, iiad such betn„z- 	vere basoed with

ut the knowledge el th6/ aprellant or his office suordinates. 

A 11nentri,1 ctme doil to Luckna dtidly to pass on hush money 

collected illegally to Sh. N.K.Nathur at otimrs. That liberals 

card Logius¶1jt 3Liclamw1h, ALlt fic. 10 (1:;.s at ftStore ]pot. 

Lucknew. 

4 
a 

2.2. 	It was in the above backgrod the 7h. 7.".!/athur 

to satisfy his sease of taking  reveade, that he/ nanipulated 

adverse oltry for the year 1976-.1977 a,alls-  t e apoeliant ild 

:;.t ibs appealleriginally sent to your he lour, diverteo to ni122elf 

only to kecp i,, hurried till the .pjeflnt retirod on 10.4.1978 

hnd no year after till 16.3.1979 (Annexure .9) le rejcted 

same , eni; to form aa excuse fer his iuin of the said impugned 

order dated 31.3.1979, forgetting alltegether that he was 

equally under duty km to intimate hle decisien,te the appellant 

withii 4-)  days af submissioa of appeal. 

2.3. 	He rejected the afere3aid apei on 2 grounds,— 

(i) That the appellant remaia4,d 	long sick leave 

lid (ii) That appellant eperated no advance at all 

3ota ef the ti4V,.? allogstioas 77-ere untenable, as 

The appellant was granted sick leave 4,  the 

ispartnestal (looters who certified. the lik120 esseatial for thm 

restoration oh his health. 

The record of service at 1.1-g a will show tiat 

the petitioner ,with 160 eiy.c, of service operated_ advance to 

the extent of E3.24600/— and. 	had beea no compl,int from any 

quarter not Letting an advfnce from the a_pel ant. 

The appellant has already made a declaratien to this 

effect that if he failed to prove csorruptien repoirte 

eh. N.K.Mathur he will accept any punishment. 

IMRE:FORS, setting aside .1 impugned order of r!..7.7. 

dated 31.3.1979, is prayed on, amongst otheres, foll7ltY" 

III. ..gROUNDS 
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latui I 6."-- 

, q• 

Annexure 12 Coatd. p4 

	

301• 
	 nths+ the/ ;.e17,xn;:icl-;t havinL; cuffereci the retirement 

ef the ap1,211a,:t 	le.4.1973, ee uldcd itself of peter and juric- 

-dicti A ta/ inflict rest rztirel- elt punishrilo4L ea the apellant 

ild ei-Jdvanta,A, retiospectively from Lt 	his 	-1siln, 

1.6.19771 eeprivin6 tt4414eila.si of xi a voote 	to 

pbA6ion :ims.11:r 0e tni4v,inee :tftt t:iit 3it. azceunt his eroseing S 

of E.B. from 19.6.1972 and then again from 1.0.1977 at the staGe 

of N.1000/- p.m. in the revised scale. The ape1it could not 

be deprived of his life 1*-ra perLsiat- 	benefits besides arrear,, of 

poy from 1.3.1977 to 10.4.1978 a 	ervice jratuity in full. 

	

3.2. 	"llat any orilker recultin, in a pecuaisry len to 2 

Jevt. ",ervast was net an admillistrativc order hut * .&.73aci judicial 

erder 1,hl1cn could en171,  'pe panced after follewin fully the 7rincim1 

of latural justice. The petitimer 74z nst ever 4= Govt.ervent on 

31.3.1979 when the I.V.)/T0 is.ued afores,7id impu6ne0 order. 

	

3.3. 	That F.R.25 Sectiom iii pee 43 (an,,.ezure6) had 

created mandatory duty on sri N.K.Mathur to intimote about Ito pig 

the aerollant from crossin_ R.B. from 1.8.1977 at an appropriate 

dOte i.e.1.8.1977 only and in issuin suc'l an order 2 yea,-s after 

on 31.3.1979, when the apIellant had alreaay retired, he committed 

3.."ious illesllity iA breach of statutory law. 

	

3.4. 	That the impugned order, the G.Y.T. issued in misuse 

and abtas of powers in a celeur!Able :_,xtrcisz± of power maliciously 

and thus his impuned. order deservest he sat aide. 

PRAY AR. 

clHacirs3, 	appellany respectfully pray s that your 

hoaeur may be graciously pleased tog- 

i) Set 4- side the impucnea order of 0.17.T. and allow the 

prtitioner to be de--mea to have orossed. his 7.0. on 1.8.1977 it 

Alas stage of ils.1000/1- p.m. to &et fUll arrears of pay from 1.8.1977 
4 

t.  lo.4.197, besides life Dia_ penaion fully determine, and 

other consauential benefits includinc inr, payments sue. 

Per pour aforesaid. act of kindAesc, toe appellant 

will 	remain gr teful 

28th july 1979• 
yours faithfully 

( N,F4NTLA) 
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Writ Petition No. 	of 190. 

M.S.Nila 

Versus 

 

of India vne wtherc 	 

 

OpI melte arties 

or 
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No 
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AN:7-ia 1773 No. 14  

INDIAN PreST!".: AND TEL 	PT DEPARTP1311T.  

Office of the Diviri-u 1 Uncineer TeleGraphs Dehradun. 

.-.-.-.-0- 

Yemo No.Ponia-63/MSN/130 Dated at Dehradun the 30.4.1979. 

In accordnnce wit u the Chief Aoceut 	agar Telecom 

Accennto ( U.P.) lacknolv No. TS /Pen/652/1033 dated 26.4.1979 

sanction of the undersigned is hereby accorded for the pant 

of pension to Sri M.S.Nilax-A.T;'. at f13.413/- (Pour Hundred 

thirteen) and DA relief thereon at N.35 percent for the period 

from 11.4.1979 to 

The amount is debitable te the head-356-0,-1 

(ponsionary chares ) 

Accounts Officer 

Telecraph EnzineerinG DiViSiOU 

Dehradun. 

ADVOCATE,  
HIGH COURT, LUCKNOW 
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rrit Petition No. of 1980. 

1980  
AFFIDAVIT 

9 
t-UGH COURT 
ALLAHABAD  

 

M.S.Nils 	 Deponent 

Imre= 

Union of India ad others 	 Opposit Partin 

AFFIDAVIT /N SUPPORT OF T773 7RIT PETITION  

I 	Mohindar sinjh Nila, a6ed about 56 years, son of 

late Sardar Anrik bingh, retired Assistant Engineer Telecraphs, 

resident of 5)91c/6 Bahadur Khera Post Office Sinear Nagar, Luckilow 

do hereby solemnly affirm and state on oath as under,- 

1. 	That the deponent is the petitioner in the above noted 

writ petition and i. fully conversant tith the facts deposed therein' 

20 	That the contents paracraphs 1 to 11, 13, 15 to 17, 25 

27,23 and 31) are true to At= MEMENOKown knwledGe, and contents of 
de7zo]aents 

rt_ 

paraaphs 9,10,12,14, 22 to 24, 26 29 and 31 are believed by the 

deponent to be true. 

3. 	That the contentL cf paragraphs 13,19 20 and 21 are 
of 

true extracts/the statutory law ctuoted therein anaexures 1 to 14 
he 

have been comiared with/ ori,inalshy the deponent himself and are 

the  true copies of the ori„inalso 

Luclmow. 	 Depose* i.Z- 
fr 13- • 1.1980 	 ADVOCATE, 

V';FIFICATICLN  JoAGII COURT, LUCKNOW, 
M.S.Nila, the depo_rent aforesaid, do hereby verify 

that contents of paras 1 to 3  above of this affidavit are true to 

my personal knowledge, frothing material .hac been aonceale and no 

•,• 3) 
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pyrt of it is Alla!, so hip re God. 

Verified this day, the 

Courts Compound. 

Lucknev.  
F 

Junue* 19 O. 
IL /-- 

5-  th Jimustrey 1989 in the 
A__ 

Deponent 0:- 
OCATE, 

HIGH COURT, LUCIANOWs 

Solemnly affirmed before me en 

at W.G1/4by Sri. Mohindar ';ingh 

Advocate, who is personall: !mown to ze 

have satisfied myself 1):, 

the deponent that he understands the 

contents of this affidavit which have been 

read out to him and explained b me 

L 	
- ' 

(1 ‘ T1- I ( 	'  

U t. t \!,11Tal-illk aCbnaOrdWo 

\ 14 

gr. ,. 
- 



• 

  

 

Legislation 

    

fritivitftion 	 
Adminiat.ve 

iu 
Milt  LK, 	

 

US A,  

AIstralia, Canda & 
France, 

;Mit [rf4Tfl 

  

    

eN F1)  

RezEr 4 BIZTFIR $1711:1TR 

  

NIL-A (Gs:-. 
	) 

4114I alfcrIFTPE 	

445T8RIRT;1T 
rTttf1:11;iPE 

	

writ ( 	) 

aRpT 

SIfff4Tet (IFT3TR) 

	

9I:17 	FIR t 	 oft T-t aTo 	 to 

Xtfl' fm4 gEFgRT BR* ailT 941 
IV\5

, NL 1 -  ( 

AZA/)--",- ) Mv"A'a-tZ 	711*F 

EMIR 

aTtrqr EMIR fqgwff T.Tt srfffuT (ww.Trt) T7ffi AT 194 
kaT e  ,ff 1Wgrf 4 IfIR 1:1t4q fEtzt 3444T 3P4 441R grZT 

if TA 11741 4 4414ket 5114187 T.* Err avEr 	wrIT7 wrIwR 

41 AETi Eff 71171 8T1T 4 fviil IT 	E57T4siV:f4T 

lip Wks' ITT IRqq11:11 EIT 	ar 	TT M.11 3T1t1 	fffiT7T4t 

	

1:1171 3TIT 	7fTk ZIT 41:14 	ffIlit 4 4014R ffii 	4ET4IW 

Wt.' 4T gf41:1T /STR 	 wiTT Wk.'TT 1:TT T1 4T f4tR1 

(cfiTIWtqat) r Tr gm NEU ffaTT cfEfT aTc141TT'llt U6%11'7 
g‘ff (4Effffrff) TEI14.  Al Err via' fffg 0-40R RetUr TiTT 

rft 	ff4 WTef4T1 	F4'zif F4I*17 	-1711 	Er 

Tit fq,i6TT WTal fT 	OTI cI7 F44 Ell fiKfll 811:14 effIWTT 

4491 TOTH ATIT gwTir Raw ttal qw 97TT 	fZ4RTT 

4191 	3ffet Nr4rit 4t 44.R 
4WTRA'qT1:11 fq(4 fkzu f 

M. S. NILA 

torj'bro- -'. 4 

B.Ser,DPA; Bt; LLB; DLT; DLL; POTIOCI 

L L, M 

aiTKO o f*Fe•-MT 

11T : Tkql 9'%9Z 

Cr Ttology 
Ncolorif 

07. n2e, '=,,; • mt 
ScciJ & F:nc mic 

urity z  
SlIrsspiodeh5e & Legal 
History in India, 
Extglasid. 

ADVOCATE,' 
HIGH COURT, -LUCKNOW, 



50%A/it& MartA-0 

edb. etLAA-X-1--

ecov... s C 

bSL2- )  
'rit etiti. e.Aof 1980 

23e.-e,4 
T 	IT0MCILTR.P1713  !Ir.; Cerr 	Jr.PTC,c7M-L-Tql,,,A7 	LTicnrm 

00011/0.1./..• 

114 4113.* 	 Petitioner 

Versus 

Woo of radio mad otboro 	Oa * • • 
	 Opposite Pertikr. 

!  t 	11 X  

ven.* $11M11.1•11****....... 

blo"06 Cubject matter 
from +a 

2. 

wafts stes..... 

writ petition 
• 

Annexuro-1 «ardor allowing B.B.fro. 
10.0.1,72 

t 

14 

3. Amserure-2 lapuLmod order et* le • e 
from 1.0.1977 15 

4. Anlexure-3. Corruption report-Smug6lin 16 

. An.lexure-1 	Abuse Si Authority. 17 

6 • Am-Azure-5 ralsh Cemmisnions letter 16 

7. dalesore..6  Corruptioa repert 19 

e. AnAexurs-7 7orruption report rhotostst cow 20 - 20. 

9, 

 

 

Annexurs-a Illesl Iressfer order 

oneacure-9 Retirement order 

Awavnire..10. rave Our/ soul, 	Appool to 

IVO rY) 

23 

rarliesent from wife of Petitioner 24. 26 

 AlwAmure-11. 	Savo Our ':-.Aoultil“ Appettl to 
Parliament b t  the i'otiti*nor 27 4. 

 Amlozure-12 Appeal to 	P.G.I1 	T Dt.26.7.79 
oeriallt impuoled oxder dt.31.i.79 29 . c. 

14._ ,Tue. kinent & order 7.ror. 143 7C; 
dated 16.7.79 33g. 34 

 pre.'14 	imp...oti 	r 30.4.1979 

 Affidavit 36-37 

Petitisser 
i 1pit „pu*. 	, 
eqc;42cndaz 

L Be. B.E.D.P.A.DLL,DLT.LL.B;  P. 
Advocate 

•• 

High Cow t, LUCKNOW 



AL ,.11rfT4t  

11041('- '9  

1,6t.itien WAtti 

111104adar Cia„b rL2.s, mod about 56 -doers • 

oOn of let. '131, tarik tiazh, rosidoat of 

6 Ilehadur naorait 	'Tsar, Luatesw. 

*ism* rotitiale7 

Imam 

1. %Loa of WU* thr.uc,h oscretory riniatrw 

of Commualeatiosag ovoramott of Italia, Nov Delhi. 

2. The Director Oolorei root 41,34/ Tolorapi,o 

Diverting*•Oovorameat efXdis ew Delhi 

The drommoi Nrmagor, Tolieemeualeationee.r. 

carols. Mieratasmi, Luoknow. 

Ext. 1441Mithure dommA 'exa4jer, 7o3ecomp 

V.P.Circle,liaratzaajt Ludknow. 

Divisisaal nvtllicyr TeleLrapho, Dohredua 

..••• Oppoeitv 
Nettle. 

a 

Trit r ran? r 72'7i (Tri  

TIP, WOO 	Itleaor, name,. above moat reapectfull 



1114.• 2 MOP 

1, 	 Tha tile petitioner wet' sppointe0 ac circle aTrvion 

Toleraphiat ea 1.11.1947, i. a VOCalle:" recoxvod for 'Or f!ervioo 

Candidates, u.Jder tne 	 ,1,0L 	petitioner was 

released iroza Cie Ihr',9  Li 194`4. 

2,4 	It* on 1044-4162. the petitioner wag preaeSed as as 

Aseistemt liaaiso4r i t e r7clecom DnijEleorin fw-vice Ileos TT la 

00 lame deportment under opposite party NO•24* Tho petitioaer was 

esnefirmed on t:e c Ad poet on 1.3.1969. 

3• 	That durise the sturoeald period of serving endiAc 

1.3.1969, the work let the petition= aus follnd to be satisfactory 

cad he wao not served witil alv Wirers* entry, from his confidential 

records for sad ;Aar. The original pay seals of tho petitioner vas 

350.25.5001.30.690. 14.30400E04 30-830-35-900. This scale of pay 

was revisedlfres 1.1.1973 as 650-304.740-5-310-%§. 35.080.40-1000443. 

.40•1200. 

4. 	 Thot the pstiti.ner was due to cress Effialeacy 'ler en 

-9 \ 	, 10480972, at the etedo of N•590/1-. permewth in tho old scale. 

54 	That tiA potitlemer was neither informed of Cis decision 

to atop him feci croosin6 t1)s efficiency bar oa 1000972, new he was 

paid the salary which he woo entitled to drew ea aressiTs the (laid bell_ 

The petitioner made several representations to opposite pox-hien 2 

and 3 but received no answer to his commuqicatioao. The petitionxf 

therefore had to tile writ petition NO4143 of 1976, befere 

Lualinws Tleach of the Allahabad Trioh Court for the issue of &writ or 

order in tie naturs. of lisomiseue aoamandik; ti o opposite pasties 

to oe' accordinG to 104 

G. 	That the opploite parties maintained defiant attitude 

torfarcic aotioeo served by this 7oaourab10 court aad did not fibo al, 

9. amp. 



11111M. 	3 

c.ouhtos: iidavit till on 13.3,1979, after LI;ce clf about Y Zi*GTO 
i;grtd He.3 # a1l*"1 the potftionct-. to c221,4s:-.3 the 

.044L: iron 10.34,1972 vide his order No. qtefif"--1-2- 

LdteL 13.4,1.;79, without ox0,44lh,„ t* 

and tnu Peuoble Hidh Court, ohy he could net, ion* the soca wrOcrr 

4,11 10.8.1972, The true copy et the mad ordol-L 	LlftU 

a1..4:m1$c 1 tø this pititime 

T• 	'Nzat tivti petitielez Iwo tilt ineverpe:tee aimi nubjiiktted 

to unbezrable ae4y, distress, idiseitar and haralloWnot, for the 
whole poriod o: abent 7 years. The taetivatiols asd eireumetensee 

Lave lc,e./ stated in some of tto pgrno of Els 7ri petition. 

That dui!; tIns aforesaid/ period of about 7 :moors 

the petitioaerfeilile eu forih from unbearable ordeals end 

tribulations, boom* entitled to another valuable rijit Pic 

cro8sin4; *1 efficiency bar at the staje of ;10009/. er month 

in hie efereseld revised. Wale, .:Allet200 due on 1..1977, Maim 

tbo opposite per* ne.3 neither Illeeed my ardor sliming ti. 

petitioner to c7.ow; his that efficiency bar, noir he informed the 

petitioner of coiac stepped at the bar. 

That the petiticaol- stron 	believes that the real 

reason for V,* inordinate delay of about 7 years in pagain6 

ordarc about cressina of efficiency bar free 10.3441972 and oleo 

otoITenG the petitioner at the effieiency bar at the eteoe of 

l..41000,46. which had below*  tho on 1.3.1977 after about 2 yere 

som 31.3.1979, =We by the eppooito party 111,44, vide hit, meet 

unreasonable and unjust ord. 	Etaff/0-3-2.40/0MIT/1 dated 

31,30979, filed rvzith as annexure 2 to this writ petition, 

WOO, due to malefides as clown hereinafter. - 

. 	That the petitioner had been a de6icated public 

servant and had a zeal for upholdin and/ ceueilk; to m.72intain 

purit.,  of public ActalaUtratien. VW* ths pstitisasr WAG 
ftel 



4 

...- 4 

orkieu 	 oponite pt; 7o.4 he was ,lievesel to 

oorr4t ana turtortnt cohduot of these ranctiriec. 

ene 	 instaaco of t01e, Inlprocti( 	o tho 

hi3her autheritiAs 0 the ieprtnwit. Vruo 0,46iAo 10,;: two :14,4ol, 

lAstalcon datoi 19th Janus a3d 12141 December 1977 aro Med 

harowith no anonyms 3 a.:-Jd 1 to ii "'tit petitioa, In brief, 

Aat,xtlre 3 iG prelim report on tO U.1i31 ctivittes of aa 

officer who ited Nepal pa t:ze nutLlorit ialled by opposite 

party 'AS.4 r)ri 1.X.01Ketimir, wile Lai ne jurisdiction or powor to 

WLXII o3 authority. Sicilarl,, aalexure nes 1 io a* order 
• 

lie enforce ,Re.1;aro unaer thfJ , J 01 bq apimel aa ionuod by the 

,gaits Par% 7004 rrl 	 tiot Oovs....nmeat 

15costod voluntary doiost14,19 P4d prspoirstion of list of Tuel± 

donors, fIri Me,thur ord.:red deduction of ems divc poy aid 

preparation of 'Jet of ouch off:Loots who clied deduct*, 7s 

01, could muster couraco to eat his ni.,cao oatoTed in ri•• 

Mathures 'nook List t* 

TAla Onanissien yid. their letter dx,..t,ed 17th amd 19th 

of OVOO limber, coot potitioaern repore oA corl.uption aforecelde 

to opporite pvrt;,-  14142 for asc000sary action under intirltion to 

the potitianer, but ao action appaarto to have been taken bi 

"mmits per% 7d,2 co far* Aforesaid letters copy received 

frOM thm shah COC.1433iO4 ie filet hatevi t as aa.exure 5 to thi-

writ petition. 

11, 	'bat the petitiemor wAt surprited that thouqh 

alle...stions of such sorilruv nottbro wore made throvp4... rejotervk 

later yet no roblAtal or rt,fon ackaoalcd6ment watt eve' 

receivod by him from aua tuur-4;er. 

12. 	 That ia the period 27.3.1 /17 to 14.4.1977, w'lle 

tLie potitiolor wa,o beldigg lawfUl cktar-e of t40 Oehle Sub 

Diviniens AJra Sri N.Y.Met. Aur, opoosita part;,- I,.4 ,Icrou,_7ht in 

f.:/k,inwer, well rmown for corruption, 

("Ia6.taia. 	A 1),,7.1977) frliN Allihabad, to dirlploce 

'girt 
	 •11,  • • • 5 



Verma riviA461x1 EA61aa 	 kU on 30.4.1977 

weld erel thou::;h the patitloAor as .11 ea his subordinsto 

16- 
officn stafl wIre prleaat 	dut, t1tQUhttdolkeeakiimesioda 

out tile aforesaid period, 	Z.A.L4 	a.a 4;o" , votava 

opposite sorti NO.4 17ri '4.4ilathur issempriated huge public 

now, tkrsuh boas fraudulest billet ebooin6r ezponditilre 

incurred LA the potiamors Csb] iub Diviaioa Ara, wit*': paid 

vouchers bearia6 siosatnre:,; ef u stranor ea the efficial seal 

of t.,le petitienex, throw;hout witnelA pavans them tLreuch 

thy) petitioner aol.vful ofii r in(ilnrje c;able 	jvjj. r 

is office staf. Th petitianor i,U i.ldu in hie custody all 

them 	a out ii.totno i-eported to ull the autheritien 

cencornei videlEset 1777:::DI"-: Tels,,rem XXT/17 dated 17.4.1977 

a true calk, ef mlich is filed hereoita ae enneadra 6 to thin 
4' 

writ petition. Pour such bills dated,1063.77(.572.24) 31.3.77 

014379•56) 1 7.4.77(Rs4966.60) 	i 14.4.7Y(1%.10033.70) totallia 

181 -V•10 will be p:reauced before t4i court at the date of 

final hearias.• Lost shiest 4o.7 of //Bill oi.L; dated 31.3.77 

showiag siniao deyAspenditaro of N43379.36 is filod he:A:with 

(photostat Copy) as aansxure 7 to this writ petition OA*** 

13, 	7hatlatille m JeN,;' over chsroe en foreseen of 

15.4.1977, ef 	l 	Divioion 	tl petitioner noted 

aotailc wf 	eforaeold facto in all office files amd 

iu tbe ohar,e rcoxt which va eleepatched uader re3istered'cover 

tio all the departmental authorities coecoraod including Vie 

opposite per% No.4 
	

nathur. 

That Sri 7.Z.Mathur , opposite p ty no.4 , did 

7oot have t'r,e cieurase ta diarute the afersaaid alleatioAs 

ia £r12]. ;4ores d, official soLlnualostioaa. 

That the petitioaor WWI from Gujrat state to 

War Predsgh in Millar" 19711. ro was dispiacon 6 ties and 

the 6tn t. fer waz effected from Nehradua to Mizergm(Agssim) 



under tre erOr and 57,71974, 
 

fil. 'neredlt_ 	anne:mre 

J.sued by tie niviniehel Enginalr Tele6repa litnrodun elopesito 

party Ne.5i while even the General :Inseer i:JP.Circle is itot 

competent to order out of circle transfer of the petitieler. C 

ezimsoite ;2rty At.„2 -,.,41C order ouch troafor 	 'a 
I w 
	 •••• 

IttVer 	d 	KR 	 FIlA OM, rAMS opt. itn Tart e. 

allowedtc 1)titlaasz to retire veluAorlly from 10.4.197%, L I  

vide kis Is. 243/2/73.407G/11 dated 6.6.1978, filed heTltr 	413 

annexarei 9 to ti a writ petition. 

nal the epplivie portd 14.4 , 	 asisedt 

aetnated with 	 and vinaictivehaaut  cabond repeated 

distress end financial straialilatioa thrsie;11 fro9ilen transfers 

and oithhooldif) ofpacyl.:$1t el aslary to the petiti.sir for losk:; 

perioe dnrit& the period 17.5.1975 to 11.8.1. 97() and again from 

5.1.197$ to 26.4.1978, that the Ostlftenere wi:e sent a "SAM! 0711 

SOULS" appeal to member() of both n.use a of parliumet, 

by a 'bailer appeal sent by tho petitioner kli i etebor 197A 

after his retirement. True espies of both of which are filed 

strewith as annotzers 10 and 11 with tile writ petition. 

t it Jaauory 1978, to petibioaa.z.s eadwance 

hovi116 croabeci li limits, which any ati-or person of hi6h resolve 

could face', flibeitigner finain no other why to oavo his life 

aerveld 3 months notice ea *vomit* parties, isiviti 17111 Eltailti 

of harassment met, Ind retired voluntarily ea 10.4.197, nz 4 year 

before hie wriiasl date of supraitauatics 30.4.1932. 

10. 	Tila the Statutory La IN ii'uAdameatal Rule 25, ,.,vernine 

Goverment Servonto CaGOZ of CroazJina 3fflaieac 7or 

I Tbs ca Gro Of OtrAttrALJOAt Servants for crossina tAe 

3fficianey "ar in tha tine scale ef paw shoult . be considered at 

the apogriate ti ae &ad in co the d3cision io 4.- 6 enforce bar 

ainot the Covernmelt :axva-it o  ha aMotad Dt laforme'l ef to 
VO0M.Y.a. 

decision,  



d*N06 '7 MOW 

That the/ statutory LaT previdina fe:r r) ri'At of 

appool to toolikraont'.vaatu a6aloot whom the bar to croor,, 

alTiillt0;y bar ie extforoee... Rae 23 C.,7,(C1assification$  Control 

woe 41,;ea1) Rules 1965$  rolcie so 

I.*. Government sc:vantma;.; 	m OProta o,ainot 

or saw Of tz:e 	mcdaru 

(v) an ardor 

(a) 	op in Lim at ti e efficieacy ox• in t4. 

time &calm of pOy oft tIle jreiid of his izIfitnene to 

croac the bar. • 

'7hant the fAa7.;tor:, Law providln,; period of Linitation 

C•C..(Clasuific ties, Centrol aid Appeal) Rules 1965 mile 

2) read.. 

# Ns weel preferred uader this part i11 be incionetzte 

entertaineindsoo such apDoal iø preferred withi a period of 

forky five days from the date on which a calk of the order appealed 

spsninet is delivered to the appellant. 
A. 

provided tat the appall* Authority may onter,ain 

the weal after expiry Of the said pried, if it ie satiefled 

that the appellant hod suffiolent oases fez,  net preferria6 the 

appeal in tine. t 

77hat $ normally the people* of on :j 

Government Servant is to he finally &Wed before his retire... 

-meat $ but in the ease of voluntary retirement velsre only 

flolths aortic. is given, Rule 	Para. 2 (f) of tlit Government 

&ciao"' on The Central Civil iterate (Ponsion) Rules 1972  an 

Weeeded in 1976 reeds $ 

.. 111:A0 it is not poosible to aaticipate the date of 

retirement and ceseequetly it is not feasible to initiate 

advance actin in accordanee with the two-yeur time talao. 

MOvartbeloos$ tbis does net detract from t'ne princkao  

that the pension ease has to be finalised 2,2 quickly as 

peesible in such cosea also. Action should be con-lamed 

immeiately after tatimuk ti.e fact of the 	retirell4t 

oi the Goverwleot Servant la kicaLl  mad the pelsioa cote one 
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AGOSrdin6 to above v.uie, too .pp to partpo wore 

bound ta determine plititisMOrs pinatas fisaily by a date not later 

Wm 10410 197$. AK, detsandasiiss Of pension after retirement , 

prejudicial Cad injurious to the rlishta of the 1-,otitioner, in ti 
ss- 

absence jtatifiable reasons, would Sob" that,/ determisatisa 11106a/ 4- 

and void. 

That ia the care of the potitiener, the creeeinci if 

offiaiewi bar from 10.0.1972 TWO decided a1te2: nearly 7 years in 

19794 sltor tte ye tioner retired aa 10.409784  which itself 

ic tuestianablo, as the isms was pendine before 'hie Ponible court 

and the opposite party Nelb3 passed that belated order opn it OW* 

aacord and did not flys from the lociaion in the mak,' writ 

petitisa and the 'endow at writ pititian 143/76, was sot 	. 

APPIUMent to the opDasite party 74.3 and 5 to cattle the *Watta 

of final =ha after the cannideration of efficiency bar 

10.3.1972 and subseousst efficiency bar from dig 1.3.1977, WOWS 

expiry of 6 month period after the petitioaeru vetiremeht on 

10•44.1970,that i,10.10.1978. to rease:Is what 300 Ver have been 

ahran at an;; atatja for aforesaid belatou action. Pendency of 

writ potition could elso/1 =gin a OVUM, or j.astification for 

net determinia4;.  petitioners pension finally boars 1o.10.197e. 

3. 	7hat, imosdistely after Thvi . t yeAtiencr he 

cross his efficiency.  bar Prom lo.8.1972, in 1979 (aalanzre 1) 
had 

the oy,soite party No.3, knawia6 fully well that he/denuded iduala# 

all porisz and jurisdiction to determine pstiti.nerrioi pension to 

his dioadvantooll au laid deAm under Rule 61 of the Ofttral 

Civil larvice(peaaiwn) ules 1972#  he lisnued irrix6ne6 order on 

31.341979( AWAVAM, 2) steppik; the etitioner to crosz his . 

efficiency oar retospostively from 1.,3.1977. Such as a 

re ,rsac-Li-ft wean' coq,1 an the fee* of it lt'avres to the 

z\misdictie •/1 cr 	orrosite pattieS. 
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24. 	!r:st, since the 13r,vtion of creerini of 

free 100.1972,de 	ar,frea 1.00977 wee ne really pondiac I 

edCueleatien befere 	court, it a ill tI'D imperstive pnd 

for tly. eiresite port:-  7s. 3 lbw i) to op'1;e;ine petitie7lerc eig 

iimalk, before the due doe 1000.1973. AdVerse orOer/ impumed 

oi.eonid, passed in 1975 one year after/ retirement i.e nelafide 

and ex-facie void and ineperstivo. 

That me:e thsA 6 menthe haw passed since the potitioser 

aubmittee representation, caw e:Icleced Se eeliteXere 12 te this writ 

petition, to oppesite party 2 mow* a ara.,ected k this h0001111634 

oeurt throu0 its 4uaemeat and weir dated 1li.7.0979 in writ petitiliA 

14 t.? a copy enclosed es ineseure 13 to tsis vtwil petition, and ne 

reply has no far been received. 

26. 	That in view of the fact that the petitioner is old 

and exhausted and has a short expeetane of life, to enable him to 

aaje:i ii uU. Ansion duriac Ilia life time of N4530/. penmenth 

which will become poweble to him on t;is final determination of 

creesini.; of efucieJc;" bar from 1.0,1577 in his favour, it insnionedt 

1, 	 become expecicat to approach this hoaourable court -it h thiv, writ 

potitien as no other ekually efficacious and spedy remedy i,  Maims 

availahle to dim. 

That the/ opposite party No.5 vide hie letter Ie. 

pen/R-63/itiN/130 dated at Dehredun on 30.4.1575, determillod 4A01 

petitionel7u final pension at M4413/- permenth( WhIch after 

wialemetion of dearasse allowance n4v comea to NOV-- per month) 

it 	cev:i of tIA) said order is filed herewith as anqexere 14 to this 

vrit petition • Rad tie petitioner been allowed to cress efficiency 
11430.4A 

bar as on 1.6.1977, his pension would been fixed at N.930/- Per 

month from 104.1978, the date of his retirement. ?he petitioner 

t.herefore continued to auffer a menthly loos .fr.i7/.. from 

10.4.1978 for the trhoie of 1,1is life. 
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Ato, 
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26. 	That duo to tilf 10.4iem hein,:.; settled at Mount lOse 
00-e.m..T01.04u14.4. 

tilos that to which the iletitiaer was antitioa, the vter 

have flown. are.— 

s *X Fa;61.tig.?(' 'La 10,4.16 at  

tto r23:1/1* 

- 

tervice ,:xatuity ammo at Nd0/.. pas. for 16.1A 

molths, N.' 660/. 

Arroara of polsian froo 10.4.1976 at f!u17/... ler 

month for life. 

This 	ti ,r i 	ini 	to rt;:ViVe -,,,S2SISS St 

the Inoorrect rate under 1,rotet aAa he had 	sA 2e,74,7, 

relzenented a6siast the 	er&ar MASAurOws2 US meatiomed 

in Para 2; above C:iinaxure 12) .The 'vomit& party nira hies net 

pas-eAgev erder 1.: pas 6 rlont-i.  which amounts te reject*** 

the repreae4tstion. 

29. 	Thlt 	this it the cows of wron and arbitro 

9e1eciet of sossioa *Ivrea to the Astitioner 	it i!5 	asprrite 

caws -,71ere write if quo.Warrante, Certiorari and Mendomus will 

lie aviinst the opposite parties afiresstod. 
fr 

30. 	That . the elemaad justice .lotice/ii 	12-42143a:a the 
4:)))3ita partie3 aa 5.1.1930 but th,. flmal has aat 

Tnst , bein, aodrieved by the 1naut5ned erder dated 

31.3.1979 (sanoxure-2) pasmil b, tne opposite 	" 
	

and 

by the,  order dated 30.4.1979,(AARexure ff0014) pasned by the 

n17oosite part , 	, and the jot/tit/atm havin he left pith 

no other apetd.,y Tod ef Icacious remetiy available to hi 	ilaw, 

prefers thia writ/ petition, on tile followil64 among atftor... 

G P cr N p $  

BOOMS the impuzleed order onnexure..2 d-Aeo 31..1979, 

havia beea. passed after 10.4.1978, when the petitio. 

into the voluntary retirement, is illegal and ritheut jurisdiction. 



II 
	lIeesues the opposite par** 1 and 3 -16o1 no jurio. 

—dictiel mnd competence to peat any orders te the det'h.inest or 

the petitioner determisist tlle scale of pension ono crattity 

eLbsetuent to t'e dot* ea which the voluntarj retirement of t ,e 

petitioner/ wo aanctiemed 	*Y1, iteranive 	:..loonthss sfter 

t zeLirment, 

711 	Ttocause try* matter to net loft ts executive diccretios 

bur- is doverned b fotstutor Rules Fundamental Rile 
	,71 

Csctral Civil (pensiea) fiervice Rules 1972, ich. pre intended to 

be 'strictly followed whoa tnit enjolU that the decisiehoreeesvuer on 

fits' &stormiest/en of pension tlum be tat** W11 '.:efere the 

retir "sent sad W - Alk delay itself ieerat** as a punitive or 

deprivatory nessure sea affect rijht to & volusble property, as 

is the ease of plosion *ad servioe gratuity of Government servant, 

so haa actually happened in t.i case of petitioner Aster his icn 

retirezegt. 

TT 	necuano, the aforesaid orders dated 31.3.1979 and 

30.4.1979( annexures 2 and. 14) are discrininatory sad violative 

of Fundenestal Rights lpiarenteed wider Articles 14 and 16 of the 

Indus cosstitution. aid Statutory laws oft the subject thesy are 

ihon er in the eyes of Lag,. 
it- 

lecause the opposite parties pased order dated 310.1971 

41.4 their *WA accord allowing the petitioner to orcos efficieney 

bar from 10.0.1972, te. re  stfwed from tukiz the pleas that 

the kuestioa of creaGin of petitioners efficiency ber from 

10.80972 waz peAding in the writ petition before ti. remfble 

1116h Ceurt. 

111. 	IlecoUse is the abacAce of t 	etiA.oner lavvin42 ean 

ever Ikeld-uilt ia hep departmental or judicial proceedine, 

swaitilk; the evert or eiewopoipmeeisipedlpeneios orders 
elbta. 

Cisadvaotous to te petitioaerps 'outface the rules fr.P.2 

a.ad Oestral Civil 7ervice(peasios ) Rules 1972 and were used in 

ey.esl of ;;urienction. 



MOWS 1 2IONNO 

VII 	Because1 the oppoeite party 714.4 acteH malafide„ 

influenced 	extraseaus consideratiess. 

V/TI 	Illecause t  specific allegation of corruption were made 

by the petitiener several times for 5 years eirlin ,  1978 sbtt 

3t. N.K.Nkthlte eNts1:4 ;.J *,4 eAe theeto 	 incemae 

hie to ouch an extent them he noted maiefiati several ye 

includiik,  the passing ef isined order dated 31.3.1979(enle-4ure 

ix 	Because the delay in 4l..i.ri the petitioner tePass 

ord .-.rs for his crsasin the efficiency bar at, a a.100.1972 

a ielay of about 7 years VrPE clearly due to malafides of the 

eePosite pr y 4144 9  as such, opposite parties oast e illewe 

to take shelter behind this order fir passing a belated seder 

with respect to stoppage sof efficieal bar retrospectivel .Crou 

1.0.1977. 

X 	lecauee even otherwise, the impugned order dated 

31.3.1979 i ilie,n1 and bac, , law sine*, there was failure 

to compiy wit the utaadatory reouirement of intimotiim about the 

enforcement of 7ar at as appropriate date 1.6.1977, to the paill*Ms 

petitieber as laid down under Fundamental Rule 25 end as upheld 

by a decision of the Supreme Court. 

XX 	Becuase ii.i view of the fact that the petitioner is old 

and exhausted and ham shirt ex:peotenoy grf life, and to enjoy his 

full possien in hie life time, dispute of civil litigetioa in 

the Civil Court may not get ttieL is his life time, mad ne other 

woolly eppody and efficacious remedy is awelaible to the titionb, 

and tis Noneurible Vigil Court has jurisdiction to is 	writs 

under Article 226 if the In6ian constitution . in this calm 

involvik; contravention of constitutioaal d tatutory Rules, 

it is expedient that this 7onoureble court be pleased to exerciw 

writ Jurisdictiol in ti: case. 

pp. AY.11 R.  

WHERrAPORE, j is resi)ectfully pred that 	Lo 
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in 
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ADVOCATE, 
HIGH COURT, LUCILNOVV, 

11.34 DPA; BE; LLB; DL i; DLL; POMC; 
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Per(d , g-'. 	x;cologi 
Of nee 
Seci0 &iinonnic 
Security 

Jurisprodence & Legal 
istory in 1.3)llt1)4. 

'11 

iiim0131BIENS0 

illsv be pleamokl to pasz ti c fe11owih6 orders - to 

to issue a writ in the mature of -wooAsirraate,' 

cokmandin_ the opps4to poetise 1, 3 esti 4 to setab.ieh the 
authority under which the order dated 31.i 1979(saaexur,..2) wag 

palmed by esLAIsite party T4.3 sad tne order dated 304.1979, 

(ce-ture- 14) woe passed 	opposite part-1 0445 

to /saws a writ ia the seivre ef Oertiorarileottine, 

aeJde ituashint tAe szder dated 31.3.1979 (onnexure.2) passed b: 

peeite party 	3 and Oe orOor dated 30.4.19791(Annexure.14) 

passed by_op sits par4 la.. 

t. iiMall A VV-it i3 the nature eg' 71110Amptus, cozzaaldig 

til2 sp-oeite parties.to  losntify the peomie:1 of the Petitioner as 

(

fres 10.4.1978, o.,  the basis of the the feet that the petitioner 

041not be atepied st the efficiency bar at wily poin in his 

service d.;  order passed subsetuent to hio date 4r rotirenent 'ad 

to act sccordin to law ia the manner, hereiufero stated. 

to ievue an order to opposite parties te pay all the 

osasel.uentisl benefits viz. arrosir of pny from 1.1.1977 to 
k. 	• 

10.40973 4nd the service cxautity sad pension friss 1c1.4.1973 

which the petitioner ie entitled to 6et as the result of croc7in 

of hi- effieleacz,,  bar frm -1.60977. 

(*) to !soap or past; an,,• othe,:1' order writ or dirnotion 

whic the petitiaaer is fouA entitled.te. 

(vi) to allow the petitioner ciliate of this writ. 

 

Wanes. 
18 4.1980, reptii, 
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TCPAPq.7n1-r 

TT' 
	

fiA,' 

Moo No, ntaff/M-3-2..6410440 I'atild at Luolatow the 13 30979. 

sri 	ii 	43, Wireless, rohreaum, who t*as tokon 

voluntary retir*mvit from Ovvormiont Aarvime oittOoffoot from 10.44 

41918 in hereby pormived to cross offioiency how with offoot from 

10.8,1972 at VA stao: of 171,590/.. ia tho pre-grevlood soolo of 

4350.2r-VY,',-30.-590•El• 50-80(iElk- 30-8 30-35..9&D lor ToBortaitaaill 

od/... Ms:Able 

Issiotost ilonoral rono4er fete ) 

ley Genera Aleaeor Telecom, r 

A I) v °CATE, 
HIGH COURT, LLICKNOW, 

. IS 



Is 

T,73 HCUCtat3W 	corn 07 amIcArn ALLAWIfir A7 tram% 

writ ietitiee 10. 	of 1900 

leo, Petitioner 

veraua 

voice of India and *tilers 	 Appeolto IhrtAks 

An-azure Ne.2. 

/71)/ Al PIK' Tr' TM PRAP MP AtrtMT • 

F 	GRM,11 07  Z1 Tgla:1101-1 • 11.•P • CITYIP. TAMMY%  

Mbri M 	A.S. (Retired) 

559X/4 Bahadur Vera OinGer Nadert 

vorres. 

31.3.1979. Na, stag#0.3m2mstich.I0 Dated at Imam( 

&abject... Greet of efficiency ler imOsee of Sri r.c".1i1a 
UMBetired) 

Tho case of ereesinL; of efficienc Imr at tbe staGo 

e L4 00914. in tlie code ef NG50.-30-740-35-610.41T* 40-1000 

40-1200 witil effect frem 1.1.1977 has been considered 

and zion have rot bees poroitted to CTOS3 efficiency bar. 

odirsis illegible 

Asa.r..(Stailf) 
For 	!lower Telecom 

A 13 \OCATE, 
HIGH COURT, LUCKNOWI  

To 



, 	t OtA'L 11C7 COM: 	t 	/1'7711'4; .PILLATIP  

writ titi. Ne. 	ef 1950 

.0... 

Tarsus 

rides of India und *there 

 

Petitioner 

01),evite Parties 

 

Annexure 1512 

k 
ip4 

TAeqee 	,9 7.7d4r rece.3 (741u7 t:  

cormIrrm  Orveirn  mgcsp ry  1.-101.! 7177 

(9y our Staff Reperter) 

Lucknow Jan.16. A Tirecter Telecemunication:: Depart- 

mment o  A nO-Divisiesei Officer 	sad twe ether eneployseo 

of the department were reportedly detaiAed at the Nautalaws *lock 

Pest for vielati the Custom Siotall  en his way back from Iopal. 

It is sold that the Telej'apha DepartmerA Jfeep(Read. 

le. r.s.l. 9352) was recently detected at Iautanwa Check Peet sad 

after it violated tiT3 signal it weai stepped by te Netao, 

Department after a het chase of about 40 kilometers. The Irehicle 

was then brouzht back to check pest and thorouhly searched. n• 

oauGied orods Were, liowever fewld in the Goveramelt. Yehicis. 

The Jeep *lead with the Director and his assecitAtes 

wse &tidied for about 12 heure and was released after coasultine 

the seacerned authorities ia Delhi en personal 7ond by the accused. 

Accerdiai; to reports the Director was on the *facial 

Teur tv Gorakhpur and riorward Arms 6f thei 223041 Isde-Aepal 

herder. 

HIGH COURT, LUCKNOW. 

7 



,11) CYTTml or  JrlicriTaA ALLAITYAP AT riorNr-.  

:Tit petition No. 	ef 1960. 

ausots,1* 	• • • •• , • 	• el$000 	 0.... Petitioner 

Versue 

Men at India sad others 	• eg.w.•• 	°veldts p 

Aalexurs ;$44  
(extract) 

mi 	 7E1-7? Arr, •a7a, ArtriL. 

Wipe of the fencoA. :anagsr Tolecemmunieatisnc, neknow. 
ft. Welters /i../7t 	 12th Decsnler 1977. 

weal  

••••• 
	It has bee* meet/41..01d that esstributiole ta help.  lour faalsw 

=obers of ths staff i ti-ose al-eas tki be deducts& from each 

perseas 4rr if the =Instil if Dsoe.vvr 1977 oh this rate given below. 

GaZet, teb Cfieers 	 Om Days Puy 

e• • 

• 

These members if staff -Tr porAr 'Ii!! TO COITTITIrqT, may 

srl-CITIVIALLY D3C1113 T7 IRTTPTO to tbeir disbursing Winer, 

lazedlately. Ia the absence if such ietiestico, 4:17.7cetliolis at the 

*ben rateD eauld be made from 	7AL,sy for the month at 

teestaber, 1977. 

e* 

Mii-/A.L.7-A 	 Nor .M& hur 

aLGli COURT, LUCK.NONN. 
	 GE IMP AL M. ArT .4.1E111 7:: 	-""T 	• 

rrl 

- - . 



T177, '10'10, 

 

Owa.....11131.6 

Tml" 3r7(.7Jm  . ALLi AI, AT L7C7nr.70  

    

     

rlrit Pei4ti.n No, 	of 1900. 

4104140.0 	11000.0 
	

41)094,0 	Petitioner 

VOrntI0 

ileioe et I 
	

•t, 	••011,• 
	 OPkoeite P 

r  

lo.1/ 201/77 
	

12. 	 tatod 	17th J.1970 

Prints 

wretary4  
VI, Shah 6osmionitos of inquiry, 
Patialo Elmo it Poe Zolhis.110021 

The Secretary 0 
Ministry of Cemmuaioations. 
We Delhi. 

$ 

Zaclosa please fl 	laiat from sh. M.-,Nila 

Ardia, au na of autflerit. 

The Commissloa Buz-nat. that the mautnr may boo leaked 

int. 0/211 arrepristo level and rw.tiaL1. ala dew 	fit I  taken 

thereon under iatinstion to the nemplainant. 

Tours faithfully 

ad/ s.sno. 

Copy forwnr&,e1 to 1.h. M.flOila Reuse Ni. 5591/6 Bahodur Fhera 

ikAr qo6vx Poet ,tfice Lucknaw 226005(r.P.) 

For further eorrosposdnnon plows loot* the reference No. arid 

Deo Elven pbove. 

AD‘ OC,-Ci 
HIGH COURT, LUCKNOW. 
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r:   iIc1 COURT OF JC!2Y 	 A 741,7717.1(r•  -__•• _________ 

Writ Petition No. 	of 1980. • 

41.111110. 

 

7vtitivAtr 

 

Stia 

Uslals it It=ti4 t1 •t* 
	

Op;„oxte Partideso 

low 

ar/17 

'7oleasphs lew 
mom ctr!-erat ranlp,r Telecom tudkeow. 

r!lcronAr Dire,ct*r WT office Luoksow. 
nepity Director Audit el000mominabot p Luckxor. 

	

3. cworintondont 	Nivalaishore is Luevwf. 

rr 	-Larpn rf.7.7.7m25 Yr.  COL 	tm-Divrzon AAA tillii 

Doctusrr SNIV/NYI TISAPROMIATTION FORTTRY FRAUD AND VIATTIM 
P 

BXT3MT tr 	isit4ix 33500 rpt 33500 'OR 	14.3.1977 

to 14.40977 	FICID Afl I !Y PossLostai AAA PRAY !TM 

t111.Nn 
!457,0ILA rSVITAT" P.71011-77 cow; 

-DIV-MON AGRA TIFIN77 TrAmsrzr 

At(.32.,1&0-, 

HIGH COURT, LUCKNOW. 



,TTIC rUitg ALVA!! AP AD C LVVITOT• 

.411.  Petioa 	He 	cf 19°0. 

1 • • 

raias of LW*  

retitiomme 

irogit. 'setae 

A P7OTO-43-T__ COPY OF 7RAITTAMTOT IT'LL RIX= ,A31, eniall 

FON2 InuRrp. ON PETITIOnEPS OrICIA SEPL" A.E. Anzan AMA* 

Pstitioaer is 

Aurocp:1E,  

kilIGIL COURT, LUCKNOW. 
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4 ra52 
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tAtA;("74 	431‘,1 

ADVOCATE,  

HIGH COURT, LUCK.NOW. 



pTcrviv AMP trcmcr. 

rrit Potitioa No. 	of 1,“ 

IN TNn mion 

T24, effila 

   

rstitioner 

   

V *roue 

'Idea 0 'ails sad ethers 
	 • 	Weelte Pettis* 

409alfs,  

ilaakeral=  ArD VOIVIart4" rig 
Ittitr,ntrt 

:PM VITITTIIAL ETTGIItraR enViltrt.8,11" tmolAirr.  

70no 	u.3/62 	 Dats6 at Dehrodun-200(1 the 5.1.1971 

,Amel.WINO 

In purivame if G. p 	.1rew i1KI nik• 232/23/77'1r' 

dated 26.12.1977 olad %7•JA,T. u.n. Circle No.ttaff/M-3.2.77/7 

deVeu 4,1.19781 Fri r.S.hisla A.T3. Virelaso pihredunt  is hereby 

transferral anii postee. an Ala. Wireleix Airal ia N.11. Circle 

under G.T,7,7eltimom Shillong in the iitarests Si ze-vice. 

_e is relievet fres the etronith,ef this 

from the afterAron if deo. 

4/illegible 

Bagiasor 7S141rephs 1  

Dehrodun-248001, 

HIGH COURT, LUCKNOW. 

. a3 



IN TIM ITIZNOTT .17W 71:07 CC 7R. C?..?? a rt 	AH7')  r 71.77:7777, 

rit r.ttti.tt  No. 	4)2 1900 

 

0060, 	 Ostsitc. 

ritratIO 

  

-7 tot itioaor 

  

Mao* • Ldi one. et IV 
	

Cppociite p=t 

NO,243/2/73'7 '';̀ 11  arrSTMIZtr 0? MIA 
rIrgrITY 0" OfrfirrtiCATTM1 

T of ) 

Deed, new De1hi-11n001, the 5th June 197`: 

T.Groulo,  "1"— Voluntary Retiramost of r,ri. 	, 
Agolotamt Eagiamer. 

4 .1".'"*""*"•••"10. 

Cu ti o exirdrz/ of to 	flhL 	tioe 4vi vide his 
akolieation dateld 11,1,197e, rt 	, Assistant 71131110er TT.% 

Telecom Circle, i permitted to r‘ltire/ volustary uster FR 56 (k) 

fric Gomez-erne-at F.',orviee witheffect from the aftsrasoaf 10.4.197a 

A ssiut an idrecter (Amoral (;t') t 

1A-4. ceri 

ilia! COURT, LUCKNOW, 



7 AM Fra,IT ALLNPArANAT TirrTrrs:. 

 

' it petitiea Nes 	Si 193O 

M.!3.11i1 

 

**loos Petitideft 

 

Versus 

U*104 of Indi sad ether 	 •... Op?, fAsitepartime 

YI9T Lar,..m.urz 	 7̀',1 19E1:11, 

ftg 

A iri ar  
rA 	TVIINTI rvvrm Aomertvrt 

..;or T17.: MIAN PAPLIAralT 

Marketed Sir, 

You have avast/ become aware of tho necked dance snd 

drains enacted by the white collar criollald in t'rle public 

rankina officer* committin6 heinoue crimes in 

abuse of 'Mere Vieetleg le them, in tho courae of the performace 

of their official duties , in the previous rezime. 7.1,ne is an example 

before you, wivse painful cries have Lehe as far unheard. Your heart 

jili be filled with compassion once ,, ou vc a patient hearing about 
the ateOcities committed en 	husband and other family members. 

1. 	my husbsed, S Yohinder Sintjh Nile Fa—Aesistant 

En6ineer P and T Wireless Dehradue, has rendered se for about 35 

years of unblemished service with sbeolute lionosty and inte6rity. 

Till the submission of this appeal nese of his ouperiors ceulr oven 

ahallenjo him On say-  accouet, even once, in such a lon pariae of 

service. Fa h 

 

net only reeeived meet extensive and exceptiolva ,r 4 

 

departmental trainin6 in tbs 'drawn of Telecom Enineerin besides 

bsini: a crftflutte in qviesoo 2111  TOONVI Dn6ineering, but also has 

been conferred. hijn distinctions while admittied him to degress 



111. 	 4.,nexure .10 mite 

couAtry throh t?* knowledeO so ocuirod but the hi( hly entrenched 

hi6h ranking *Ulcers ropysted corpt deetred his all plaas. 

T'i.rtuaate1y his 1..sio1uto honest repertias ve2t unheard and he sax 

thua felt de6perate in hr±nainc: to 1i6ht the corrupt iaduljences of 

those white collar crimimale, whe in turn sucesodeti ia totnlly 

datTitZ 	 aad 4:41 of 	 vi.L4 	 6ross 

and Ilental aad phieical tortures. 

2. 	"113 re 	.,eo vhite uollsr crimil.Ale transferred hi n Prom 

one simmer to the Aikter 17 to in pant 8 years. This made him 

viatia Of immutable 	whic will ,last till, death And thus 

childrens career est completely ruined due to frequent upteetlece. 

Decently he WS4 brought toe &WU*,  4111e1 ROW . 4" OmPassine,  

6rovado but he vas soon upreoted to Agra * from where within 0 menthe 

he was tra rred to Dehrodux, rbere he had ;lot evea completed 0 

menthe that he was k;ain transferz1,4 to Alia." Niseron).Ao the 

result of which he had to seek volu;i.tary retirement. For all tbe 

past 7 -dome he had boon paid salary WILIV:: he drew in 1971 ea& se 

beck, ctsrec2. t* infers him the 01,41101,40 for withholdims full ealery 

for 7 :years4APA t' 
	

içne:od ali t.U:: representations Oa thete**** 

34, 	Recoak, whil 	mo at A6ra as A.B.Cabloss  the 

General Mower U.7.1irclo Luoibw, the D.7. Phones Agra and hie 

aecounts of floor entered into a, coaspirsoy to *beet the department 

sad alaaPProPriatad kA4se :labile, money, by paselag secretly pay 

orders uoilv falsely official seals and elgaeturee, of my husband, 

and thus csamitted, offences under S3/12.03, 467, 409, 170 ef T 
•CIP 

read with 	:)f2) and 5(1) (0) of ;retention Of Corruption Act 1947 

Froo ono undle of such papers fallen in eur hnthi 

misaxropriatan of P43350V— maY be seen. imilarly on 1.4.1977 

thew Got encashed cheue No. A700802 M425488.45 whisk was in the 

name of my husb.,nd.ealed wine bottles and a recover4' MS/ bearing 

lted signatures of the Unfitted officers, present at the time of 

recovery le seen. It will shock the coascience of the whole natio 

that *yea presoat pujurio of prohibition loadini; the Nation, 



.24 
Ione:cure 10 -cantii p.3 

dajoyia uakipeCLable position, have troitted such benent rInert0  

as ammo waste paper. A Dizector af Peler, ic pesed himself 

as l'Iskuiry oflicer ap],einted by.  the Director r2;enerel, comnanded 

us to ahem tte tecuments proviso report C eerruption end after 

mark.; tnem teee away about 301.) such do. weats n Ain it impossible 

Ler Us to trace tat cerrur, officers 

4. 	 r6V repovted 

* 	such devils, God took b 	 leaders ;Jed 

oemoleu wals recentk, repeated fell ef 	v owl doopotic XS 

*WINO Oa risleti SW* of isata Lose* 41) widow Mlearji Meal and 

Chcudhr- Maras Simi; raised swo expectations when t*ey declanw 

to row'out corruption st top firo priority* 	invited NOP18.1t 

reporta tospztlak out fearlssly that ,e 2ettin6 t recto(' hy 

their slogans reported Vlem ad new wefacG ce.1:04)(1 dentructiom. 

This has raised :;enuine aD-prohension in our mind that 'only esy 

perhaps left to fulfil tee praise 	i3vite honest reporters 

to come out ia lope to ot them tetalky dtatro;ied by tho vultures 

repord corrupt, se thm silence of bravoard is mooted and no 

one ia left alive 69 reper en corruption, aad this silence mikes 

t. people fell their leaders hose eliminate corruption. 

In return far the pact 3  years of tivice rendered by 

:1110-c, Id with abeelute honesty, loyalty-  and integrity, we have 

received starvation'only, Per last throe meethe no body has paid 

alv salary or any other retirement dues end mpg( husband is ljng 

in sick bed surrounded by starving children all. waiting for 

death may. 

0 	i is respectfluly prayed that our tiles be 

Some from gottirk, totally destroyed 3,, te ra?1 officers reported 

awry,* sad •p•'tity be afforded to us to prove their all 

reported cerrupt indul,ences. 

tr 

yours stacerely 

24/ nariaderRaur 
Tv solemniz, de 	.nferuution 4ven above is 
he &eat of_ knowledLo &nd belie:. 

(1/ /very, r4 
Luckftoe. 
0.*-1•1479 %,97/6 	7.1;dr LU 
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111h. NT 111.12b 31E 1 X4 

For Kind Consideration of 

their representative, the Members of Pat liamePt and others. 
In continuation of last appeal made by my wife Smt. Narinder Kaur to the 

Members of Parliament And Others 

I beg to state on oath that facts restated below, 
already reported, fully and verified, are true to the 
best of my knowlege and belief. Nothing material 
has been cancealed and no falsehood has been added, 
o help me God. 

(Mohindar Singh Nila) 	
(M 

Dear Sir, 

40- 

On the basis of docum 
and other documents suppos 
of the depa, tment, if! fail t 
substance, made as under or 
allegations wrong, I shall 
punishment. 

xegrit 
C()  

You' sent back each of my cerruption report to officers, parties to ccrru 
me to know as to what happened, corruption remaining veiled. flow c( uld main hea 
to bleed in matters of corruption to which he was a party. Only Rama could extric 
Ravna's head. Corrupts have continued to enjoy while honest reporters 2  were crushed a 
declaring to eliminate corruption at top priority, found themselves eliminated. Silence 
corruption reporters will not help you4  to mislead people to believe that you4  have 
Econ( rnic strangulation caused by a chain of false recoveries, mental and physical shocks 
and finding myself unable to bear more torturous life I sought self elimination by retiri before the date ( f super annuation at loss of Rs. 72600F. And this has happened inspit 
is none in the department who can claim himself equal to me in academic and profession 

cations, having to his credit 35 years of service without having received any memo 
adverse comment. You have continued paying me same salary which I started drain 
any increment, without indicating to me as to what wrong I commited and now you

6  
on the same amount without disclosing any reasons to me. 

In 1969, as stated in my first volume of corruption released on 1-10-69 
money, not merely res-nullius i.e. no man's property, but you

6  held it down as a prostit 
stealthily in thief like actions, but your° overt acts resembled that of day light robb( 

supply of lakhs rupees worth building materials for coaxial repeaters along Nation 
Lucknow and Delhi, you6  allotted tender to your agent 7, who was neither dealer in bt contractor and you6 

 invited no body else to tendter either through Registered letters or thi 

or even see those bills. I 
constructed specimen repeater with ltss than 9,(C0 bricks, you

6  claim for 16000 to 27060 bricks for such repeaters and you actually paid those tills CLORC 

II 	1 1 

	as 

sC ectal)Irne
si:111:oney. Muiat' printed in the 

name of 

I never hired for any camps any 
water hand

nt firm 'Hand 

pump and 
°p111:4plaiid 

at Rs. 154. p 	. 
Were still stands erect 

a muddy 
er hut witti 	 P 	

1 

v 

111 

	as its rr  
1,11) for each re 

 e 	aua 
sent one Quoi 61" g.° 

and return trips 	P ater C11 per  "IN f'cli 
 
yvu 
	 Lit L 



ts still in my possession 
to be in the possession 

prove the allegation, in 
any body proves these 
voluntarily accept any 

hindar Singh Ni/a) 

eople of India through 
D get me killed through eight armed bad charactors 
1 from them at the time of their arrest by the police 
how they had planned to prove to you execution 

ur13  to whom you6 made over my charge of all camps 
;rozepore. On midnight of 24/25-12-69, on my return 
p, kept me without food and water ail next morning 
iployee of post master Sitapur) restored life to me and 

me in Govt. vehicle and y u6 threw me out from the 
up and left my half dead body in verandah of H.P.O. 

Ly Bareilly office, you6  lifted me bodily and threw me 
rs wete informed about all above incidents within 24 
'ou° and others in the court of Judicial Magistrate 
yself struck of strength of your division ttareilly from 
735 Km. away in Cujrat on transfer. 

as salary cheques, you6  paid me none of my Tour bills 

) salary for Feb. 70 you6  paid me no pay advance or 

1 on Rail Patri to reach Mehsana without spending 
for one year. You6  and your associates having 
cries and Transfers, till, unable to bear any more 
11, I sought my elimination to atleast die in peace. 
lisclosed in next Pamphlet exploding farce of others'6  
the cortupts and cause them to restore my rights and 

lf not, then why you l4  tell the people to become 
;uffer only far the sake of suffering. None of you4  
n morality. Result is that, now immoralty reigns 
Ives in their fourwalls or join the main stream of 

s to insults loosing all sense of self respect: May Almi-

i of truthfulness and morality. 

Sincerely yours 

r 

lion, without allowing 
operate its sub-head 

te venom and purify 
eliminated. Those3  

f grave yard of honest 
liminated corruption, 
caused by 17 transfers, 
ig voluntarily 4 years 

f the fact that tittle 
1 engineering qualifi-
er charge sheet or any 
on 9-8-1971 without 
re fixing my pension 

.you 6  treated public 
te and raped it, not 
rs and dac(its. lor 
al Highway between 
ilding materials nor a 
A1flr. T _ 

.uopanp ono/ t o puno12 iapun atupa 

10 
r"13PIA3 134"Is3P 0YA EISie It 6'n0A Japan Aitortetpiiox Juldaal z  tplem.Ja Jaipotig ul 

.11n0 u! i(emie VIII MI am Distreil 03 paSermilut iinoA ptre uopdniJoa an ,q9, paltodai I 

Qum orp cif omen Wig UO sin paptutqns onm `,Joiot.nuoa luaSe 3TIIR5 atp tuoij ualll uaAa 

lnq ‘.toioeiluop ztua2e onol wag ion pile Aifeluauniedap sigpaleut asqlpind 03 paiapio 

up liodai lap jo stualuoo alp moul [13A3 30 
les ipqi meg 01 aJili-uuloql• E'DIP f 

o 2ulmoite lnotmAk /palm im  new 'Itego aqt ut )3.
1 a310113 ino/ jo liodal pauItlqo 6n.ok 

Lu jo Aitiertb alp 1s31 ol o'isi43.g:10 "nil Jo cm- 1 -z uo aapluturoo v patu to; 6no k .0L-s-g 

lloge tillAk paigaidestp 6noA put sluautrov uoodni1)3 6noA. molls In out pattachuoo pme 

Inc)/ 2upod clitS!u 
 39 UI dn atm arivi 6noA, •Acictoti onoh. sI ao.uj 2o1A-eid .i, 

0L-E-I uo Arnairg 

p ill\ bl 
\PIVULt9 Irilk %VIZI 4.11lOk 

At.AN. 1.
1\pa 3,,AN Kea in. 1.t.t,,, 

.r)3. no  \30i.'-\\ p 	
xsu 

lavVa 3oad.  

' 	. ilir"°1:t 	NN.a. 
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IN P771   r  JVDIOATM-  ALL_ On AT Vrriffm,  

1--etition No. 	4,6 193C 

eel • 111 

 

Petitioler 

 

Versus 

uaioa of India sad sotherA, 
	 OpleFito part.ie  

It8. 12., • 

Aa Appeal 
CCA Riles 1965 Rule 23 (1, 

Part Vii 
*) ) 

The Director Oeneral, 

Poets end 7is1ejerits 13epart/4st, 

Neg.; itlhi. 

Throwh 0. The General ransom Telecom • P.P. Circle, liseratgenj 

Lucks**, and a copy direct 	post. A.P. 

Wens,. 	moonla  $ Ix.A.B. Vireless Dehrodun(Retired ea 

10.40978) Resident of 559E/6 Behadur Mora por, 

Singer Na*, Luaus, 226005 
	

sairmeals,Wo Appellant. 

7,JECT 

413 per directi 	of the rentble Iligh Court 

of 4udicature :11ahsbad at 	 the -.P.143t76 listed. *a 16.7 

1979,(annexure —1) kiest the if4u6med 	ef Vle cenoral 

Fano.er 41ecem 117Circle, LuolcJam, hereinafter referred te iu Mr' 

only, doted 31.3.1979(Ansexum.2) set alletrix, the appall 	to 

cress his WOOSAC. effidA2Cy bar at the sta6e. of N1.100G1— 	Prom 

1.3.1977. 

DT??DUCTSOY 

1.1. 	The G.M.T. havin6 set islmed 	order , &1101Ti'4
1. 

or preventing the appelit to cress his first 3.7, Prom 10.0,72 

compelled the appellant te,  file writ petition No.143 of 7r), 

VS Mien 	Iadia and notices to all concerned were 

- 



30 

Annexure No.12 Contd 

iesued on r.2.1976 en itn 4dmionien k,  the aforecnid court 
1 

en 4.2.1976. 

1.2 	Cn 25.2.1979, t7ne said 1.r.p. 6ave uAdertak. 

te tl'a court to settle/ the isaule at departmental level, in 

00,1%%liq e to which 1,.e i3ued orders (acAextze 	n 13.30979 

alleii teappolloitt to exiles E.7,4vftem 10.8.1972 at the otsee 

of 1:3.590/0,  p.m.4, but Vide hi aubsekuent order isoued en 31.341979 

(sanexure..2) he *topped the opponent from tressia6 hie 77.47% 

at the stage Of Is.1030/4• p.m. from 1.8.1977. 

+ 

1.3 	0* 26,30979, to "oritblet ceurt 	,kleited the 

appellenl. to awe* am amendmeet to the afore Pid writ petitiel 

, the apI elinnt , en the receipt of aforesaid irriyumed order, 

meted t:na ameldmont on 23.40979, thereupon, on 24.4.1979, the 

Hen,ble 	Court directed G.M.T. tsreuGh ii c.uel to file 

counter/ af:idsvit within 5 weeks but the same was -Lever canplied, 

-P'hen on 16.7.1979, the honfble High Court directed the appellant 

to firt make a demand before the mrepriato artherity for relief 

°fere issue of an„, writ of Mqadamus by the crart. 

Hence the .tIrsecut *peal rich 	he considered 

en, aaon:et tr-lers, ax following 

IX. _MOMS.  

'The at,Tellant has already reported in ,reator 

details veriou corrupt ihdulooneeo of h. 

inclu in defrsudik; of aovt. b lakbe of rupe,:-& through bo6us 

billing maxiipulatod under the " Farce el so erdled Yindi 

Uoaferelou at; 17minital in June, 1976, and a at at A6ra in Mira 

April 1977 when 0* imported a notoriou2ly corrupt officer Sh. 

Z.A.Kban from Alad, .he forced ,7ri er 	ut on 9.41977,  is 

it)epreseace of tne appellant. when OLTi Vermo wanted to stick to 

hic seat es D.J.Phonos Aix& 	salother 25 damp till 3.4,1977 

then :ne v28 duo to retire sad Fh. 	num passed or bioqns bills 

under 	e .icial seal of the aellart who wile then holdin: 

lawful charo, of the Cablcv. 7ub.1Lvisiolur,:a  t Azra durin the period 

. . 1 
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NG.12 Cvimtd  

	

27.3,1977 to 1,14,4,1977 f  sIC t9Uoh o,u 	vftere-:ped w1th- 

4aut the kriowleC ,e of the/ 64opo1lant or hiB office eubordi 

A linerien ccorte down to Luclaterv daily to pdeZ 4n iluzsh zn.rey 

cltc ilI , to P,11. T.F.!?tilthua ono ot corso. That lin 

	

otk.;uo 	3ill 	Irat for 	 "Stere 	ww. 

2.2. 	It was is the above back6rouadthe Th, ,47:0!athmr 

t* Satisfy hio EMASO ef taXis6 rovondo, OW he/ monipuleted 

adverse entry for the :ssr 1976-0977 staisst to apy41191t and 

got its qsal,ori4i4l ,, aeot to your hfiveur, diverted to himself 

Nay to keep it hurried till tJ7e appollwit retired ea 1f44.1978 

	

oxt ons .4't-tfr 	till 1 (.3.1579 ( 1.vrzurr, ..5) het rejected the 

svime f  ell:),  to form an excuse for hi E isauina of the maid impuosed 

order dated 31.3.1979, fergettia elltoethor that he was 

oeually under duty tit to intimate him decision to the appellant 

withia 4!) dayr. of ttbaission of sparila. 

2.3. 	IP) rejected t,'.40 aforesaid oppoo ,1 on 2 i..oundsts. 

(.0 That the appellaat r1:-.1ataeci 	iek; siek LOA% 

tsd (ii) That appellant oporate 10 adVI-010* at an 

3Irth of the 0070 allegations v:cre t;aatonable, 

he ae1lntt7a10 sranted sick leve by the 

departmental doctors who certified the swam essehtial for the 

restoration eh his health. 

The recer6 	IbT::vice at Aixa will sh w tnt 

the lAktiti(iner frith 130 da: , o.1 zervice operated advance ;, 

the e.*:.tent of 7.24800/- and thlre had been no compl'Int from any 

quarter not 1 ettin,.; sec advaace from the so,:iellant, 

The,  appellant has already made a declaration to toks 

	

effect that if 	failed to prove cerruption reporth, a6ainst 

ah. N,K.7,,:athur re rill accept any punishment. 

2ron, setting aside of impu4ned order of 

dello 31.3,1979)  is prayed ion, anent othezeet  

oe  It 9 t7 	D  

- 



:e 12 Centd... p4 

3.1. 	.Thvt o  tnel GoverrAvent 	cuffre tb.,retirement 

of the appellant ant 10.4•19U, denuded iteelf iV pert and j17,ria. 

-dictien 1.;* irf1ic 	t t retiremeat pu:liernivat 

and vary hie pOAtii4it t  t iic i:ladvaateda •  retraipectively from 

1.6.1977, 	 L,..0 	vcat rioit t  f., 

;AInniet rinAl .,i. 	t4rm:nelft 	t7.ki 	it. accorant hie c'renise; 

ft,f 3.3. from 10,W972 and then ui;ain _em 1.0,19T7 at 	stage 

of N1000/- poi, it this revised scale. The s?psilaat could sot 

deprived of A.v. life look; pensiessrv tesefits bssiden sxreere *f 

from 1._, 
	10.4.1978 ale rervio 	tuity in foil. 

That 	order lesultia6 i arecuniszli lov,  a a 

Gelit r,ervant /7a1 sot oa administrative order but a tuaat judicial 

ordor which cloul0 gay "be yosd, aft foranrix:_ fully the prieelek 

of Isturel justices The 'otitis& w s est even a GeTtelorvest OA 

51.3.1979 .!hen the 7;...,74r. issued aforesaid impuosed order. 

	

i'ectivA iii 
	

(anqe 	6) had 

created la aild gat tor;i duty • ari N.E.Matina t* At laiato stout 9tetriieg 

the ANAL" alit xr. 	 .3 	OL 1 • f,3-  • 19 77 t 	ppreptinte 

d%te i.c.1,6•1977 .Aly a Ni 	lUit143 GUO:t1  art; order 2 Lrextq?! ,?.fter 

hod alre Cy rttired he c ittoi 31...;,•19799 	e 

nerieus illegality in '...1reach of statuter;i. 

3.4• 	•t the 	:':WrlliPt). order, the 
rf,  • ie3uad i_a miatuee' 

A D OCATE, 
HIGH COURT, LIU ClUlOW 

and tibiae of powers 	coleuro!)le1,:xt,tr,(143/!.1 of pewer maiiciezmiy 

t ,A,C 
	 #20 order caszrves tc- be sat aside. 

Y 	• 

Vg,- the .1;, s1 	re .ctfi4Ly prays that your 

hesour may be iz;raaieueL pleate?d 

t aaide t 	ipu1e lortitr of 1.,7.7.,7 .7!. and taloa VI* 

rat i Oner t be deenec to hive 	hie 7,0. en 1.8.1977 te 

arrerca of pay from 1..1977 t 	of P3•1C00/•• p •LI• to 

to 1o.4.1970  hes -Tq life 	peaaiol full'; deter7dned, *nd 

t:rcenue ,,u.ential ':;draefit 	 pa;niente due. 

:oux eferpg id act of kj.:16neet ti7e oppellent 

A.11 
Luck 

2.8t 

-remain ,rQtefol surti fait rifolly 
rt.F.7,7TLA) 
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7:rit 14stitien NO. 	of 1980 

  

11 • • ilp 

Versus 

so*** Petitioner 

  

tI*t. if Mii en4 • st horn ••• I 41 Opposite parties 

jAm(u NC. 13  
W.6154 *r 17.7,1979 

LI T14.9 IT! 	r V. 7'1  

L1791a0° TXCH ( IrCr30/  

Vrit Petition Neil 3 ef 1976  

ALL 

Vs 

Vtion of Iitt and ethers   Opp. Pnrtias 

MIT =rum VNDMWICL  ,0226 OF Tjc coNsTiTIMOR oP DTA.  

Luckless dated July .16, 1979 

!O"L U.C, oATAMIAVA J • 

mama KZ. Gam, J 

(EGLIT.P.BP ny Honms KoN•00Y-Lj ) 
This petition wsa filed fir a writ of mandsmus to direct the 

Vasa of India to allow the titioner to croef:; efficiency ')11r with a 

effect from 10..1572. boor4ed Counsel for the Tinie of Tattle 141.a 

informed us that this relief hip already been oriented to the petitiose 

-ntr during the pendency of the writ petition. On behalf of the 

petitioner it was arced the aneVer erne:Lenny bar bee Wien dus 
CM 	fn. 1.50977. Se fox ac; the. sane is concerned se desesd ilso yet been 

asie and the ejection did not arise at the tine the writ ris filed, 
iseerdia6ly, no relief could be Lranted se far as the present 

petitios ig eesoarasd. The other reliefs have false,  become intructuous 

in view of the fact that the petitiomer has almady taken voluntary 

retirement, free service. 

- 3L1 



Anqatzuro 13 contd. p.2 

el% behalf of thc 7-Atitioner it woe poiaterf era Vast the 

petitioaer could ietapiroteb, the elv,  late authority in ras 

to the croosios of *Moloney box ;.fhich boom" the oo 1.60977 

duo to the poteoaey af VAS writ petition. if oar t.N9 ewe c.an 

alsoe Xerionlootted to,  the autheritlos ration would considor  

SONO. 

A031.rdi23-1z; I  t urit potitien is dia-issod • ro order uc 

to mete* 

PP. 

Wyk raC.Mbiter4  ars.. j 

IrOleGoyal , 3. 

ALCAvei-.4,-  Una, crin 

HIGH CULDITI  1.14=0Wa 



AVVIrIM AT 14;7177,4 A.,  

let1tion rt. 	11 1300. 

Versus 

ruin af India 10.ed Elle] 	 **Otte* 
	17plaseit -artiee 

477 1-.07  70. 

'71:1 	 APP C'T3L7rlir"1_,L2LiFiM t  

Office of tile Ilivieioaal Ilkiaeor 	 # Dehradus. 

71eme 1740444.63/*IN/130 Dated at Dehrsdun the 30.:.1979. 

/11 accordcAca wit the Chief AccouRts I:Meer Telecom 

Accounts ( U.P.) LuckiArm is. r.71 /Pen/852/1033 dated 2.1.1979 

sanctiel of tile undersinad is hereby aceerded for the papiellt 

of pension. to Sri 7.7,.1'iila Tim..A.3. at E1.413/m. (Pour %mired 

thirteen) ine DA relief thereon at t435 PerogInt far the prebild 

from 11.4.1979 to 30.441979.... 

The amount is debit eble t. t're beN1.356.1 

(peazionary charges ) 

40046:Into Officer 
Telek,rapho 	 1)ivizion 

nehradan. 

ADVOCATE, 

HIGH COURT, LUCKNOW, 

, 

• 



lJt T7.4. 7401011,;.,; 	CO- T OP J7DICATM9 ALL ?P A7 0  

-rit 	 4a. 	of 1980. 

It Ale 

%Lim of 1114141 sad, Others 

3  r 

•• • 1,• 

ver NUB 

cr 

 

repenent 

011;VeldH 

rtrrion 

 

Mehindar Sinj1 Nile, aced about 56 years, con of 

Ude !Ardis Amrik 63.36h, retired Asaistant F,ngineer rile rap, 

resident of 559V6 Bahadur Kiiere Pest Office Singer Nagar. Luciclow 

do hereby solemnly affirm aad state on oath as underg.. 

That te deponent is the petitioner in the above noted 

it petition and j full comversant *ith the facts deposed therein 

7hat the contents paro,rq)1 2 1 to 11, 13, 1ri to 17, 25 

27,28 and 30 are true to 	 eint k:leuler2, e s  nad contents of 

peraoraphe 90002.14. 22 to 24. 26 29 and 31 are believed by the 

deponent to be true. 

That the contents of paragvaphe 18.19 20 and 21 are 
of 

true ortreeteithe stututory 1i auoted therein p annexures 1 te 14 

have beim eared with/ nriginaleb:,- 	deonent himself end re 

the true copies of the erriginalo. 

Luclotow. 	 Deponent 1.: 
IT•10930 	ADVOCATE, 
	 11MH COURT, LUCKNO'Az 

I, :77.40cilas'the deponent aforesaid, de hereby verify 

that contents of paras, I to 3 above of tIlls affidavit are trre to 

mar preenal know1ed.2e. liothini; material. has been cencesle,,  and no 



411611.112411101110 

part of it is false, so hlp Le Cled• 

7erified this daY, the 0' th January 19'39 in the 

!in Courts Compound. 

 

1980. " 

alai COURT, LUCKNOW, 

le1ema17 affirmed be fera me ea v.'s... 

• • 0 see** bY 	Vehdnder iah 41* 

pdveoate g  who is pereemallI knew* to as 

I inve satiefied wolf by mega 6 

tile deponent that he understands -Um 

Gateau of this affidavit which have be, 

read eut to him and explained bj me 4. 



IN TUE  TIONIMIE mo  COURT UP  JUDTCLTURE,ALLARABAD AT LU111  

11'447:711a 

WaAt katibien 114,61  of 1330 
Adrit+ed on 28.4.1380 

.40.1100 Petitioner 

versus 

ilnim of India throuch secri,t7ry 
Miqistry of GorcALAcations New elhi 

2. The Directer General lusts and Telegraphs 
vew 

,7171 ceneral 	17e1econ 7.11.T4!s'1now 

A t 
	sh." N.Keyathlir s  0„7,T. 	Circle oLuelmow. 

TY Mivi,7ioncl Engineer Tele.3ranhs 

Dehraduit. 

In re‘ 
Writ pc4;ition No. of 1980 emitted on 28.4.1980 

The petitioner aforesaid respectfully states as under,— 

v 	Thai; this Monible court Omitted the aforesaid Writ 

petition an 23.4,1360 and orclerd notices to be issued'. 

That copies of the writ petitionst have already been 

served to all the Goverment parties 1 to 5 above and their 

ucquilances obtained on the oriEil.yel cepy of the Writ petition 

aforc 	are 

3,0, 	This 

on record. 	i fr. 
	I 1_, 3  

le.A" 	 L4-3- 	
Li/ 

x, ( 	 

is for the infori4ationof the court only 

S N _LA 

0, ky 2s-7) 

(7r3-1.1.F.r!;.1.ouclon'i Li% 
(relLi), 1,1_13,; 	 ; 	i„v1, 

Le,ijratti ‘Ji 	 ri „i 1') 

Coristiqui ,n11. 	1.•.+7 	Pe10 j7, 
n • s 

if' 
India, IJ.K , U.k. 
Australia, 	 • • 
France. 	 1.1 

IL 7 

U ! („14- 	kit.7", LLK1. 

1 A 
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